
S.c. No. sa 

ESTIMATES COMMITTEE 

TWENTY-mGHTH REPORT 
1955-56 

MINISTRY OF RAILWAYS 
STORES & PRINTING 

,/ 
.{ 



CC.i~RIG'!l:~JA 

1'WWTX-i*cmJLfI.EI-(I(T <.;1 IH3 ¥TlMATE§ C("NMITT.II 
, W '!Hi MIlHS'lI! (d4' RAI!.WAl,§ 

cotents pe.ee, {i) Line 4. ;ielt! '7-16' tEL '7' 
LL~e S, Read '1" for '11-15' 
Line 14,Read '17-2F'fo~ '17-21' 

laet but ene line ,Read' '35' for '34-.35' 
Pace 1.3, l-'ara )), Jelete , 'tc':' befo£.! the sub-

headine· 
PAee 19, Fara 4S, Read 'Administrations ' !2r 

. 'A.drni.;dstration ' 
Pa,:e 26, Para 79; last but one line, ~ '.Ii,Oco-

unto Note' for 'AcQoullts not' 
Fage JO, Para 97, line 9, insert lor' 'betw!.E 

'Issues' & 'dis; osals , 
Para 98, llno S, ~,'~t8.7.34' !££ '7.3.4' 

faee ,36,. Para n 7, -CoLJ- ol"'tJie 'table, read ' other' 
tor 'others I -

Col.1 ot the table, lind :;., 
aE 'South-3asten.' !2!. 
'Southem-lastern ' 

Paee 42, Para 1)6, last Une, !l?l4 's.o<lnd' .!££ 
'Secoop' 

Pa..:,e 48, leacl ',Appendix I' tor ' Ai>pen dix ' 
Paee 48 001. Hill Une 2, I.ii6ert ,,' b,q, ty.'eerl 

I !astem' &'1d 'SOUthern' 
Col.2(1i~ lut line.,. ~'..retuee t £2.t. 

'fueaJ 
Col.2{iv) ~le 11, re~ 'oOnsuwor t tor 

loonsuremer' 
Pa.;e 5~. in!e£!. tigure! in oolunn,s '2 to :; I in 

Cols. '1 to 4' reapeotivel¥ 
&3&inat 1 tamS' '.3 and 4' 

Pa.c:e 6t .. S~o.l .. line 2, ~ t:' for' i I after 
, 'twotolcll 

Faze 62, insert 1 S~o.51 J.f!:..e.! 'S.No .J .. ' 
Peee 68, S~~, line 7, insert ',' bet",n 

'115' and 'inclusive' -Fage 70, S..uo.J6, line 3, ~ ~f9' !.2!... 
IR~--W--



CONTENTS 

COMPOSITION OF THE EsTIMATES COMMITTEB . 

INTRODUCTION 

I. INTRODUCTORY 

II. PROCI!DURE FOR PURCHASE OF STORBS 
A. Introduction 
B. Definition of Railway Stores 
C. Channels of procurement 
D. Criteria of fixing the requirments of Stores. 
E. Indents placed with the D.G.S. & D .. 

(a) Types of Indents 
(b) Overdue Indents 

F. Procedure for r~gistering contractors 
G. Tenders. 

III. PURCHASE SY$TEMS AND DIlCENTRALISATION • 
A. Central Purchase Organisation • 
B. Decentralisation of Stores Purchase in the Railways 
C. Purchase frpm CouBle and Small-Scale Industries 
D. Use of Khadi on Railway •. 
E. Price preference for indisenouB productB 
F. Relu.tion of standardB in regard to indigenous products 
G. Difficulties in Local Purchase 

IV. CUSTODY AND CONTROL OF STORES '. 

A. Introduction '. 
B. Number of Depots and Wards 
C. Control exercised over value of stores by Stores Department 
D. Control exercised by con1umina departments 
E. Control exercised by the Financial Adviser and Chief ACX10unts 

01'Iicer . 
F. Control over numerical card ledgers 
G. Procedure for stock verification. 
H. Imprest stores with Running sheds, train examining and engineer-

ing depots. 
I. Inspection of Stores . 
J. Construction of pucca depots 

V. STORBS BALANCES AND DISPOSAL OF SURPLUS STORBS AND SCRAP. 
A. Stores Balances 
B. Procedure of declaration of articles as surplus stores 
C. Disposal of scrap 

VI. PRtNTING 
A. Introduction 
B. Hours of work • 
C. Printing of Zonal Time-Tables 
D. Downward trend in the realisation of advertisement revenues. 

186 LS 

PAGBS 

(Iii) 

(iv) 

1-6 

1 
7-8 
8-9 
9--1I 
II-I, 

II-I3 

II-U 

IZ-13 
14- I S 
15-16 

l1-Z1 
11-18 
18-19 
20 
ZO-U 
:u 
21-22 
22 
22-28 
22-Z3 
23-24 
24 
2.4-2.5 

2."""33 
2.9-31 
31 
31-33 

34-39 
34 
34 
34-35 
35 



(ii) 

E. Number of Machines 
F. Rates for Printing Jobs. 
G. Time-Tables 

(a) Printing of All· India Time-Tabla 
(b) Sale of Newman', Bradshaw 

VII. MISCBLLANEOUS 

A. Supply of lighting equipment to the Railways 
B. Requirements of c-ement in the Second Five Year Plan 
C. Needs of stores during the Second Five Year Plan 
D. Delays in Payment . 
E. Dual Control over Stores • 
F. Deputation of Railway Officers to the Central Purchase Organisa-

tion. 

PAGaS 

36-37 
37 
37-39 
37·38 
39 

40-41 
40 

40-41 
41-43 
43-44 
4~ 

4S 
G. Improvement in and simplification of procedure • 45·46 
H. Quality of Stationery supplied to Railway Staff 
I. Foundry capacity of Railways 

APPENDICES 

• 46 
• 41 

I. Difficulties experienced in arranging Local Purchase of Stores 48-49 
II. Statement showing the number of Depots and Wards and the volume of 

Transactions handled in 1954-55 so 
III. Typical Instances of Failures where materials were passed by tbe Inspec-

tion wing of the D.G.S. & D. • • 51-51 
IV. Statement showing the Strength and cost of running the Presses • ,8 
V. Statement showing the number of tickets manufactured and the number 

of forms and volumes printed in all the Railway Presses. 59 
VI. Statement showing the number of Time-Tables printed, the number 

sold, the realisatiun from advertisement and sale of copies to 
public and number sold as scrap. ." .' 60 

VII. Statement showing the sU[lUl'lary of Conclusions/Recommendations 61-75 



MEMBERS OF THE ESTIMATES COMMITTEE, 195~58 
1. Shri Balvantray Gopaljee Mehta-Chairman 
2. Shri T. Madiah Gowda 
3. Shri Amarnath Vidyalankar 
4. Shri Lalit Narayan Mishra 
5. Shri M. R. Krishna 
6. Shri Radheshyam Ramkumar Morarka* 
7. Dr. Ram Subhag Singh 
8. Shri Raghavendrarao Srinivasrao Diwan 
9. Shri Satis Chandra Samanta 

10. Shri Nageshwar Prasad Sinha 
11. Col. B. H. Zaidi 
12. Shri Rohan!a! Chaturvedi 
13. Shri Venkatesh Narayan Tivary 
14. Shri Govind Hari Deshpande 
15. Shri B. L. Chandak 
16. Shrimati B. Khongmen 
17. Shri Jethalal Harikrishna Josh.~ 

18. Shri B. S. Murthy 
19. Shri K. S. Raghavachari 
20. Shri C. R. Chowdary 
21. Shri V. P. Nayar 
22. Shri Bhawani Singh 
23. Shri P. N. Rajabhoj 
24. Shri Vishnu Ghanashyam Deshpande 
25. Shri P. Subba Rao 

. _--

SECRETARIAT 

Shri S. L. Shakdher-1oint Secretary. 
Shri H. N. Trivedi-Deputy Secretary. 
Shri R. P. Kaushik-Under Secretary . 

·Elected Member with effect from the 7th December, 1955 "fce Shri R. 
Venkataraman resigned. 

(Ii') 



INTRODUCTION 
I, the Chairman, Estimates Committee, having been authorised 

by the Committee to submit the Report on their behalf present this 
Twenty-eighth Report on the Ministry of Railways on the subject, 
"'Stores & Printing". 

2. The Committee wish to express their thanks to the Chairman 
and Members of the Railway Board and other Officers of the Minis-
try of Railways for placing before them the material and informa-
tion that they wanted in connection with the examination of the 
estimates. They also wish to thank the representatives of the 
Ministry of Works, Housing & Supply (D.G.S. & D.), the Federa-
tion of Indian Chambers of Commerce and Industry, New Delhi, 
the All India Manufacturers' Organisation, Bombay, the All India 
Federation of Transport Users' Associations, Bombay, the National 
Federation of Indian Railwaymen, New Delhi and Sarvashri H. N. 
Kunzru, M.P., Shanti Prasad Jain, G. B. Kotak, L. P. Misra, K. C. 
Bakhle, I. S. Puri, V. P. Bhandarkar and B. B. Varma for giving 
their evidence and making valuable suggestions to the Committee. 

NEW DELHI; 
The 20th April, 1956. 

(iv) 

BALVANTRAY G. MEHTA, 
Chairman, 

Estimates Committe!'. 



L INTRODUCTORY 

Rail transport is rightly regarded as a true symbol of the indus-
trial age. Due to familiarity, an average person takes the Railway 
for granted, but it must not be forgotten that the modem Rail-
ways present an extra-ordinary integration of high administrative 
efficiency, technical &ki,ld, commercial enterprise and tesourceful-
ness. The permanent way, bridges, station buildings, marshalling 
yards, sheds, signals, steam, diesel and electric locomotives, coaches, 
wagons, rail motors, telephones, wireless and telegraph equipment, 
workshops, printing presses etc. are some of the major items, which 
go to make up a modem railway system. The contribution of the 
Railways towards the industrialisation of a country is thus two-
fold: (i) They assist in the growth of new industries by taking 
raw materials required to the site of the industry and by distribut-
ing finished products to the various consuming centres and (ii) Rail 
communications by themselves are a highly specialised indus-
try, the development and manufacture of which require a large 
number of ancillary industries. The Railways can, therefore, give 
a great fillip to the industrialisation of the country by creating 
indigenous capacity for the manufacture of thousands of items of 
s'.ores required by the Railways. 

2. The figures below give the value of stores purchased by the 
Railways, the revenue and capital expenditure on Government 
Railways and the percentage of stores purchases to revenue and 
capital expenditure. 

Year 

J951-52 

1952-53 

1953-54 

1954-55 

Working 
expenses 

~,25,76,~9 

2,18,16,14 

2,3°,18>40 

2,34049,114 

Capital Total 
expenditure- (Columns 

~& 3) 

3~,~I,J7 2,57,97>46 

7,04,60 2,25,20,74 

11,84,69 2042,03,09 

32,25046 2,66,75,30 

(In thouaards cf rupees) ------ ... , ",-_.-

Percentage of 
stores pur-

Value of chases to total 
Stores working ex-

Purchases penses and 
capital expen-
diture 

97,66,24 37'9 

92,14,71 40'9 

90,03,07 37'~ 

1.07,67,97 4°'4 
-----------------_._ .... _ .. _ .. _--_. '-- -..... _- ... - ..... - .. 

-Includes expenditure on new constructions eiC. 

From the figures it will be seen that about 40% of total annual 
expenditure of the Railways consists of the various items of stores 
purchased by the Indian Railways. 

I 
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3. The to.tal value of stores purchased by Indian Railwar.s from 
various sources during 1951-52 to 1954-55, as compared wIth that 
during 1938-39 is given below:-

(In thousands of rupees) 

1938-39 19S I -S2 19S2-53 1953-S4 1954-55 

Value ofatQrts imported direct 1,55,90 18,91,81 15049,06 12,17,31 11,:27,52 
Pe~tase of total • 9% 13% 17% 14% 10% 
Value of imported stores pur-
cbas~ in India . 4,95,48 10,40,8S .I2.,SO,75 13042,90 12.,7S.73 

Percentage of total • 30% IJ% 14% IS% 12.% 
Value of stores of Indian Manu-

facture or of indigem)u$ origin . 10,28,78 68,33,58 64,14,90 64.42,86 83,6S,22 
Percentage of total • 61% 70% 69% ·71% 78% 
Total value 16,80,16 97,66,24 92,14,71 90,03,07 107,68,47 

4. These figures indicate that the value of purchases by Indian 
Railways mounted up sharply during ,the First Five Year Plan, 
Which was main~y due to two reasons: (i) Indian Rail.ways launch-
ed upon a huge programme of rehabilitation and (ii) the 
pric~s during the First Five Year Plan period were considerably 
higher than during 1938-:39. It is, however, gratifying to note that 
the percentage of value of stores of Indian manufacture to the 
total purchases has increased sUbs. tantiaijy from en in 1938-39 to 78 
in 1954-55 t;hough the Committee would like to see that the per-
centage is still higher. During 1954-55, Indian Railways spent about 
Rs. 107.7 crores for the purchase of various items of stores required 
by them and out of this, Rs. 83:7 crores were spent in purchasing 
stores of indigenous origin. All the same, the amounts spent by 
Indian Railways in purchasing imported stores during the last four 
years were as under :-

19St-S2 

1952 -53 

1953-54 

1954-55 

(In thousands of rupees) 

29,32,66 

27.60,81 

2.5,60,2.1 

It is to be noted that even in 1954-55 22%, of the stones purchases 
were imported stores. It may also be noted that during the Second 
Fiv •. ¥ear Plan with their programme of further expansion, the 
storea, purchases of Indian Railways will go up further. In view 
of these factors, the important role, that the Indian Railways are 

. bound· to play in developing the indigenous capacity of ancillary 
._du~es to feed them, cannot be overstressed. 
," , 'I 

i'5.~'The various committees appointed from time to time to 
examine the working of the Railways did indicate the dependence 
of·-lndian Railways on stor~s of foreign manufacture and some of 



3 
them suggested directly or indirectly that indigenous production 
of stores should be encouraged. 

6. For instance, the Acworth Committee (1921) in para. 70 of 
their Report observed as under: 

"Till quite recently India produced hardly any of the supplies 
that her Railways require. Locomotives, Carriages, 
Wagons, or at least their component parts, rails, signal-
ling work, bridge work-all were imported from 
Europe. Even now India produces only a very small 
part of what she needs." 

7. Again in para. 190 of the Report, the Railway Retrenchment 
Committee (1931) observed as follows: 

"In pushing too far the system of bulk purchase through the 
Indian Stores Department or otherwise, two dangers 
are to be guarded against. One is the possibility-and 
undesirability-of increasing stores balances. The 
other is the risk of the system of :bulk and centralised 
purchase resulting in giving advantage to the foreign 
manufacturer, who has the benefits of mass production 
and can usually quote better terms than the indigenous 
manufacturer, who usually manufactures on a small 
scale, and dn preventing new firms from getting a 
footing in the market, thus leading to the formation of 
a combine." 

8. In 1937, the Wedgwood Committee stated as under: 

"As to the purchase of other stores (i.e. stores other than 
coal) we appreciate the need ·oJ..~rchasing many of the 
minor descriptions of stores locally, by the individual 
administrations, through their own stores department; 
but we see no good reason for perpetuating a duplicate 
system of purchase for the major stores, which should 
be bought in the cheapest market with a reasonable 
leaning in favour of the indigenous commodity." 

9. Though the Government of India had laid down a policy in 
1929 that stores for public service should be purchased in such a way 
as to encourage the development of industries of the country to 
the utmost possible extent consistent with economy and efficiency, 
the Railways continued to depend to a large extent on imports from 
abroad. As rightly pointed out by the Railway Stores Enquiry 
Committee (1950-51), though in case of Government owned and 
managed Railways, the stress was on procurement of stores in 
accordance with the policies of Government of India (to a very 
limited extent), Company-managed Railways had a freer hand: 
bulk of their stores supplies were obtained from abroad by their 
Boards of Directors, in England. With the nationalisation of Indian 
Railways and the attainment of freedom, real impetus was given 
to indigenous production. The Committee are glad to note that the 
following steps have been taken by the Railway Ministry to 
186 LS 



4 
achieve self-sufficiency in regard to items of stores, whtch are at 
present procured from abroad: 

(i) The Railways have been advised that there can be no jusU. 
fication for importing an article, which is manufactured in India or 
for which a suitable indigenously produced alternative is available. 
Only in those cases, where a particular component cannot be made 
in India or cannot be made in sufficient quantities within the period 
it is actually required, and no suitable indigenously manufactured 
substitute is available, a justification for import can be accepted. 

(ii) In order to encourage indigenous manufacturers to take up 
the production of imported items, peculiar to the Railways, some 100 
samples were put on view in the Railway Centenary Exhibition held 
in 1953 with complete specifications, drawings. annual requirements 
etc. The manufacturers have also been advised in a press note dated 
16-4-1955 that the Ministry of Railways will be glad to entertain 
new products, which may be of particular use to the Railways. 
If a new product promises to be of use to the Railways, taking into 
consideration ~echnical, economical and other aspects necessary 
trials will be arranged, and if on trials a product is found to be 
satisfactory, it may be standardised for use on all Railways in con-
sultation with them. 

(iii) A locomotive factory has been set up at Chittaranjan in 
1950. It has been decided to step up the production of locumotives 
at Chittaranjan Locomotive Works from 120 locomotives and 50 
~pare boilers per year to 300 average sized complete locomotives. 
Similarly, it is proposed to step up the production at Tata Locomo-
tive Works from 50 locomotives and 50 spare boilers to 100 locomo-
tives. 

(iv) The capacity of Mis. Hindustan Aircraft Ltd., has been 
stepped up from 100 Broad Gauge coaches to 180 Broad Gauge 
coaches per annum with negotiations for future expansion. 

(v) An Integral Coach Factory has been built at Perambur. It 
went into production from 2nd October, 1955. It will reach full 
production of 350 coaches in 1960. 

(vi) In order to develop the manufacture of electric multiple 
unit coaches in India. Messrs. Jessop & Co., Calcutta, have been 
given an order for the part manufacture of electrical multiple unit 
coaches. . 

(vii) Arrangements have been made to increase the installed in-
digenous capacity of wagons to 15,000/16,000 wagons per annum. 
It is proposed to increase this capacity further. 

(viii) In order to develop the manufacture of signalling and in-
terlocking material hitherto imported, it has been decided to place 
development orders on indigenous manufacturers. 

(he) The Railway Equipment Committee has been set up to 
adVise Government on the more intensive utilization of indigenous 
capacity for Railway equipment, particularly for the manufacture 
{)f special type of wagons, Narrow Gauge locomotives and other 
stock'-and fittings used on Railways, which are still imported. 
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10. The Committee par~icularly appreciate the step taken by 

the Railway Ministry in appointing the Railway Equipment Com-
mittee in February, 1955. The terms of reference of this Committee 
are to consider:-

The steps taken to attain self-sufficiency in the production of 
railway equipment to the maximum extent possible specifically 
covering the following points:- , 

(i) to locate idle <!apacity in India for the manufacture of 
railway equipment and Rolling Stock, which are at 
present imported; and 

(ii) to suggest ways and means of expanding the existing 
plants and/or of setting up new industries in India for 
producing items of railway equipment and Rolling 
Stock, which cannot at present be manufactured with 
the existing resources. 

11. The activities of the Railway Equipment Committee inc1udins 
their tours of inspection in various industrial centres in the country 
have given a great impetus to the prospective manufacturers in 
going ahead with their schemes for production of railway equip-
ment. As expressed by members of the trade and industry, they 
have for the first time become aware of the magnitude of the re-
quirements of Indian Railways during the Second Five Year Plan 
period, as a result of the information supplied by the Railway. 
Equipment Committee.'>'< 

l~,rl'. "''-. 

The Committee hope that Railway Ministry will lose no time in 
implementing the recommendations of the Railway Equipment 
Committee. 

12. The engineering industry in general and the rrospective 
manufacturers in particular being generally unaware 0 the esti-
mates of Railway requirements, considered it necessary. that future 
requirements (for the next five years at least) should be worked out 
and given considerable publicity. The Committee understand that 
such information with regard to important imported items and 
major items of indigenously manufactured stores, which have been 
or are likely to be in short supply, has been collected and that the 
Railway Board proposes to bring out a printed catelogue in this con-
nection and make it available to all, who are interested in taking 
up manufacture of railway equipment. The Committee suggest 
that the issue of this printed catelogue be expedited. 

13. At the suggestion of the Railway. Equipment Committee, 
Show rooms have been opened at important centres such as Calcutta. 
Bombay, Madras and Delhi for the display of representative 
samples of imported railway equipment and indigenously manu-
factured stores, which are in short supply. One of the Sub-Com-
mittees of the Committee visited the Show Room at Delhi and 
were pleased to note the special efforts made by the Railways to 
invite and encourage the local trade and industry to take up indi-
genous production of various items needed by the Railways. 

14. The Committee were given to understand that these show 
rooms were of " temporary nature and probably would function 
during the term of the Railway Equipment Committee, but the 
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latter had suggested the continuance of the show rooms until the 
Central Purchase Organisation took them over. The Committee 
recommend that the show rooms should not be closed down on any 
account. The Committee suggest that the show rooms should be 
taken over by the Central Purchase Organisation within a speci-
fied time and should be gradually expanded to exhibit all the reo 
quirements of the Government in various Departments. Therp 
should be a guide book giving a brief description of the important 
articles exhibited in the show rooms, which should be made avail-
able to the visitors and to industrialists and the general public at 
a nominal cost. 

15. The officials incharge of the show rooms should be in a 
position to supply the requisite specifications and drawings of the 
materials, etc. on the spot to prospective suppliers and also have 
adequate technical k.nowled~ of the stores in their custody and be 
able to explain the important features of the equipment in the 
show rooms. 



II. PROCEDURE FOR PURCHASE OF STORES 

A. IDtroc1oetioD 

16. A<; rightly observed by t4e Kunzru Committee, the Stores 
Organisation has to be designed with considerable care, as on its 
efficiency depends the economical and efficient working of the 
Railways. The Railways purchase every year huge quantities of 
stores worth about Rs. 100 crores, both for their capital equipment 
and for their day to day working. 

17. In order to enable them to deal with the problems of stores, 
each Railway has a Stores Organisation under a head of the depart-
ment, called the Controller of Stores. The timely procurement and 
stocking of all the multifarious stores required for the running of 
Railways (except fuel, rolling stock and a few other specified items) 
is the function of the Stores Department under its head, the Con-
troller .of Stores. This Department has to ascertain in advance the 
stores requirements of all the departments and arrange for the 
procurement of these stores, either directly or through such Central 
Purchasing Organisations, as have been constituted for this purpose. 
Continual chasing of suppUes is necessary to avoid delay in deli-
veries and consequent hold up in the efficient functioning of the 
various departments for want of essential stores. On receipt of the 
stores, this department has to inspect them, arrange for their safe 
storage and correct accountal and finally distribute them to the 
indenting departments. The responsibility for disposal of stor. 
which have become scrap or surplus also devolves on this Depart.; 
ment. 

18. The Railway Stores Enquiry Committee (1950·51) had re-
commended that a strong centralised stores organisation charged 
with functional responsibility for general superintendence and con-
trol over stores transactions on all Railways should be set up in 
the Railway Board's Office. In pursuance of this recommendation, a 
Railway Equipment Directorate has been set up in the Railway 
Board since May, 1953 for procurement of specialised rolling stock 
items like locomotives, loco-boilers, carriages, wagons, coaching 
underframes, wheel sets, fire-boxes and transportation cranes 
obtained in bulk and for general superintendence and control over 
stores organisation on all Indian Railways. Thii Directorate has 
also been entrusted with the work connected with the development 
of indigenous capacity for the manufacture of carriages, wagons and 
Signalling and Tele-communication equipment for which separate 
developmental tenders have been issued. It has co-ordinated !!hip-
ments of components and wheel sets at several assembly points 
established to receive and assemble imported wagons. It has under-
taken standardisation of forms on all Railways--a work, which is 
now nearing completion. Other important matters handled by 
this Directorate are disposal of excess and surplus stores, scrap 

7 



8 
disposal policy, introduction of the use of Khadi on Railways, c0-
ordination of supply and distribution of coal to Railways, all 
arrangements connected with the steps to be taken to meet the 
steel requirements of the Railways, general matters of stores 
policy and those arising out of reports of the various Committees 
from time to time. 

19. The table below shows the cost of the Stores· Organisation 
of the Railways and the number of staff employed therein during 
each of the years 1952-53 to 1954 .. 55:-

(Figures in crores of Re.) 

1952-53 1953-54 1954-55 

-. 
(i) Anregate cost of Stores organisation on Railways 2'91 3'21 3'54 
(ii) TQ~. numl:ler of staff e:£loyed in the Stores Or-

pnisatlon on 3ISt Ma .:. . • • Nos. Nos. Nos. 
Class I and II Officers 122 128 131 
Class III (Pay over Rs. 250) 286 293 304 
Clus III (Pay less than R8. 250) 7,687 8,350 8,645 
Class IV 12,246 12,844 13,394 

20,341 21,615 22,474 

8. DeflnltloD of Railway Stores: 
20. It is not easy to give any precise definition .of the term 'Rail-

way Stores', as the term includes thousands and thousands of 
different items. Broadly speaking, the Railway stores are classi-
fied into the following major heads:-

A. Bridge work and its parts, fittings and special fastenings. 
B. Engineering Plant and components including all hand and 

power machinery. 
C. Workshop Machinery, plant and equipment including 

Pneumatic machinery and tools. 
D. Permanent Way Material and Track tools:-

(a) Rails, (b) Steel sleepers, (c) Cast-iron sle£>pers, 
(d) Wooden sleepers, (e) and (f) Other P. W. material. 

Eal. Steam locomotives and their parts and fittings ,including 
brake gear, but excluding electrical material. 

Eb1. Railway carriage and wagon underframes and components 
including brake rigging, but excluding electrical material and train 
lighting materia1. 

Eb2. Railway Carriage and wagon body components excluding 
electrical, gas, rubber and textile fittings. 

Evb. Automatic Vacuum Brake Equipment and its parts and 
fittings other than rigging and parts exclusively used on locomotives . 

. Eb 6. Trimmings, i.e. textile, fibre and leather articles used for 
furnishing railway carriage interiors and roofing, flooring and sew-
Jag materials. 
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F 1. Building material, water mains, sewage system and track and 

yard enclosing material, and all other parts and fittings. 
F 2. Signal and Interlocking material and their parts and fittings. 
Gbl. Hardware, Copper, Tin and Zinc ware, i.e., all simple material 

in common use manufactured from raw metal. 
Gb3. All leather, canvas and India rubber in bulk, and articles 

made from them, which are not included under other heads. 
Gb4. Metals. 
Gb5. Painter's Stores. 
Gb6. Timber. 
Gb7. Fuel and fuel oil. 
H (a to e). Electrical and Train and Locomotive Lighting Plants 

and materials etc. and Telegraph and Telephone equipment. 
All other stores not detailed in the above major heads: 

Foodgrains and groceries etc. 
Other stores. 

C. Channels of Procurement 

21. The channels of procurement of Railway stores vary according 
to the nature of stores. Generally, the stores are procured through 
different Ministries as under:-

(i) Ministry of Railways (Railway Board).-(a) The Railway 
Board arranges the purchase of coal, rails sleepers and Rolling Stock. 

Coal.-The Railways furnish a forecast of their monthly require-
ments of coal to the Railway Board. A consolidated statement includ-
ing coal required to build the stocks is submitted to the Deputy Coal 
Commissioner and the Chief Mining Engineer of the Production 
Ministry to arrange for the supply of coal to the respective Railways. 
The Coal Commissioner arranges supplies of various grades of coal 
according to availability and transport facilities. 

Rails.-Upto July, 1952, rails were controlled items and quota 
allotment was made by the Ministry of Commerce and Industry to 
the Railway Board, which was distributed to the Railways in accord-
ance with the urgency of their demands. From July, 1952 rails were 
decontrolled. After decontrol, the Railways place their demands for 
approved items of their Works Programmes with Iron and Steel Con-
troller direct, who plans the demands on the indigenous producers 
and procures the balance by imports. 

Sleepers.-The procedure has been explained in paras 54, 55 and 
56 of the Twenty-First Report of the Estimates Committee. 

Rolling Stock.-The detailed procedure of procurement of Rolling 
stock has been described in para 92 of the Twenty-First R~port of the 
Estimates Committee. 
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(b) Various Railway Administratlions pJlocure items. of stores 
ather than those items prescribed for procurement through special 
agencies and in the case of items specified to be purchased through 
such agencies, stores to cover demands below the set minimum mone-
tary limit, and during emergencies to meet sudden demands or 
against failure of special agencies. 

(ii) Ministry of Works, Housing Bnd Supply.-(a) The items 
other than those mentioned in i (a) above are obtained through the 
D.G.S. & D. and his Regional Directors in Bombay, Calcutta and Mad-
ras. Indents are submitted by the various Railway Administrations. 
Items of stores to be imported from abroad are cross-mandated by 
the Central Purchase Organisation through the Director General, 
India Stroes Department, London and the India Supply Mission, 
Washington, wherever necessary. 

(b) For textiles, basic cloth for staff uniforms, water-proof cloth-
ing and tarpaulins, cotton waste for the packing of carriage and 
locomotive journals and for general cleaning purposes, indents used 
to be placed with the Textile Commissioner, Bombay; but the portion 
of the office of the Texule Commissioner, Bombay, which dealt with 
purchases of cotton textiles, has been merged in the Directorate 
General of Supplies and Disposals in November, 1953. 

(c) Stationery~rti'~les of Railways are all procured through 
indents placed on the Deputy Controller of Stationery, Calcutta. 

(iii) Ministry of Production.-Mathematical instruments are 
procured from the Superintendent, National Instruments Factory, 
Calcutta, who, in turn, indicates the items that can be supplied ex-
stock or on forward delivery basis. Firm indents are placed on him 
for all items that are-"()ftered in reKsonable time. The balance are 
arranged for by direct purchase. 

(iv) Ministry of Communications.-Telephones and their compo-
nent parts are being purchased by the Railways from Messrs Indian 
Telephone Industties,~galore. 

(v) Ministry of Health.-Medical stores required by the Railways 
are purchased by placing indents on the following Central Purchasing 
Government Agencies:-

(a) Government Medical Stores Depots at Calcutta, Bombay, 
Karnal-for all items stocked there as per price vocabu-
lary of the Government medical stores. 

(b) Haftkins Institute, Bombay for sera and vaccine. 
(c) Vaccine Institute, Belgaum for calf lymph. 

22. Each of these agencies for procurement has formulated a 
programme for the submission of indents, the largest being the 
Director General of Supplies and Disposals. The Committee under-
stand that the Railways are experiencing some difficulty with the 
supply position of stationery items. Emergency purchases have often 
to be resorted to by the Railways to meet the urgent demands. The 
Railways have been authorised to make local purchases upto three 
months' requirements at a time of items, which are not received in 
time from the Controller of Stationery. As regards mathematical 
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instruments, the Committee gather that, though in some cases the 
prices quoted are rather high and deliveries protracted, the proce-
dure on the whole is working satisfactorily. The position in regard 
to supply of telephone instruments is that in many cases, Messrs 
lndian Telephone Industries are still unable to supply the demands 
of the Railways ex-stock and are offering materials only on 'forward 
,delivery' basis. 

D. Criteria of fixing the requirements of stores 
23. The basis adopted on Railways for fixing the requirement of 

;particular items of stores is: 
(i) The past consumption of stock items and the ~xpected 

future trend including any increase or decrease of 
consumption; 

(ii) The estimates worked out by the consuming departments 
for non-stock items and for stores required for capital 
works. 

24. A minimum limit for each stock item is fixed taking into 
:account the time taken for procurement in each case and the antici-
.pated consumption. This limit necessarily varies for indigenously 
,purchased, imported and shop manufactured items. Recoupment is 
made as and when the stock available reaches the minimum limit. 
A maximum limit is also fixed for each item and the recoupment is 
:so adjusted that stock in hand generally does not exceed the fixed 
maximum as far as possible. 

25. The Railways procure bulk of their stores through the D.G.S . 
. & D. on whom annual indents for various classes of stores are submit-
ted on a programmed basis. In these cases the provision is made for 
a period of 12 months at a time. For shop-manufactured items re-
coupment is made for periods varying from 4 to 6 months at a time. 

26. In fixing the stock recoupment point (minimum limit), a 
llistinction is made between stores manufactured in India and those 
that have to be imported. A higher minimum limit is fixed in the 
case of imported stores (as much as 12 to 18 mon'ths for certain items) 
against a normal limit of about 4 to 6 months for the stores manu-
factured in India. The average rate of consumption is calculated 
over a period varying from 12 months in some cases to 3 years in 
'Others. Stock balances to the fullest extent as also "supplies on 
order due" are taken into account, while estimating the requirements. 

E. Indents placed with the D.G.S. & D. 
(a) Types of indents: 

27. Programme indents relate to normal approximate annual 
requirement for which the D.G.S. & D. gets adequate notice. 

Ad hoc indents are indents for quantities in excess of what was 
originally contemplated in the Programme indents; and 

Express indeltts relate to requirements to be supplied within a 
month or two. 
186 1.S 
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28. A definite programme for submission of indents to the D.G.S. 
& D. was drawn up in 1946. According to this programme, the Rail-
ways had agreed to place their indents with the Purchase Organisa-
tion for certain classes of stores by certain specified dates and reduce 
the number of ad hoc indents. After reviewing the working of these 
arrangements during the years 1952-53 and 1953-54, the Stores Pur-
chase Committee came to the conclusion that the position was not 
very encouraging. The number of ad hoc indents and express indents 
placed by the Railways during 1954-55 was also large. The following 
figures are interesting: 

1952-53 1953-54 1954-55 -_._-_._._--_._._. __ . __ ._._-------------_.-
(I) 'Price' programme indents 1,433 1,306 2.33J 
(2) 'Ad hvc' indents 1,828 1,129 3,615 
(3) 'Express' indents Not Not 237 

available available 
(4) Percentage of 'Ad hoc' to 'Programme' indents 128 86 ISS 

.. -------_ .. _--------_._. 
The Committee view with concern the deterioration in the position 

in 1954-55. As the Stores !Purchase Committee had observed, the 
years 1952-53 and 1953-54 were particularly difficult for procurement. 
of programme of indents, because of the regrouping of the Railways, 
and special stores reviews undertaken in accordance with the recom· 
mendations of the Railway Stores Enquiry Committee. 

29. The Committee were Informed that during 1955, a larp:e 
number of works to increase line capacity had been sanctioned and 
f:pecial indents were placed for speedy execution of works, and that. 
until conditions became normal, it might not be possible to elimi-
nate special indents. The Committee were assured that in the case 
of indents for proprietary articles or ~tores of specific makes and 
brands, every attempt was made to keep them at a minimum. 
The Railways had to make out a very strong case before a~King 
for proprietary articles. 

30.. The fact that so many 'ad hoc' indents have been placed 
during each of the years 1952-53 to 1954·55 goes to show that there 
is not sufficient advance planning. The Committee feel th&t the 
Railway indentors should have a definite programme chalked out 
sufficiently in advance and intimate their requirements to the 
D. G. S. & D., who can then try to procure the articles in good time, 
on a planned basis. 

(b) Overdue indents: 

31: Each Railway administration l]as its prQgress section or 
in~t section to watch the progress of indents placed with (he 
~tor-General of Supplies and Disposals. 
··~·32.0verdue indents can be divided into two groups: (i) those 
where .. purchase order has not been placed by the D.G.S. & D. and 
(ii)ttiose where an order has been placed, but the deliveries are 
overdue. In both the cases, periodical reminders are sent to the 
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Director General and the question is also discUssed at the periodi-
cal meetiI)gsheld between the D.G.S. & D. and the Controller of 
Stores. . 

33. The Committee understand that the following number of 
indents was in arrears on 31st March, 1955. 

------------
Indents in arrears on 31-3-55 

Name of the 
Railway 

Eastern 
South Eastern 
Central 

Northern 

Southern 
North;;'Eaetern 

Western 

Over two years 

Periodical 
-do-

Periodical 
Casual 

Perloi:UcaJ 
PeriOdiail 
Caaual 
Periodical 
Casual 

8 
26 

i } 
24 

6 

2I} 
4 2S 

;O} 22 

(c) Longest overdue indents: 

Railway Datea 

Eastern . 5-2-53 

South-Eastern 15·1-50 
Central. July, 53 
Northern 11-12-5 1 

Below two years 

Periodical 
-do- -
-do-

Casual 

Periodical 
Casual 

Periodical 
Periodical 
Casual 
Periodical 
Casual 

Railway 

Southern . 

7 

48 
33 

20 } 
110 130 

· 304 
· ISS} . 76 261 
· 193 }391 

198 

North-Eastern 

Westem 

Total 

IS 
26 

81 

136 

328 

286 
~1I3 

Dates 

27-5-50 
16-12-48 

12-8-52 

34. The Committee consider it rather unfortunate that as many 
as 111 indents should be in arrears for over two years (m 31st 
March, 55 and hope that with the implementation of the recom-
mendations contained in the Report of the Stores Purchase Com-
mittee, there will not be any such large scale delays on the part of 
D.G.S. & D. As far as the Railways are concerned, the Committee 
suggest that apart from the discussions held between the Purchase 
Officers of the D.G.S. & D. and the Controllers of Stores, the 
Liaison Officer of the Railways attached to the Central Purchase 
Organisation should do their best by dose co-ordination and con-
stant chasing to ensure that such heavy delays do not occur in 
future. The Indian Railway Enquiry Committee (1947) had sug· 
gested that joint meetings of the Controllers of Stores and the In-
dustry and Supply Ministry (now Works, Housing and Supply) 
should be held quarterly. The Committee understand that actual-
ly the meetings are held at half-yearly intervals. The Committee 
sug~est that the poEition be reviewed and that the meeting!': should 
be held at quart,erly intervals. when non-compliance of indents for 
over three months should be discussed and steps taken to reduce 
the delays. 
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F. Procedure for registerlnr contractors 

35. The number of approved contractors for supply of Railway 
Stock for the respective Railways is furnished belo.w:-

Name of the Railway 

Northem 
Central 
South-Eastern 
North-Eastern 
Southern 
Western 
Eastern . 

Number of contractors in 

195Z-53 1953-54 1954-55 

440 430 450 
486 563 651 
533 580 4Z0 
334 34Z Z59 
4Z9 487 S9Z 
389 416 577 .. .. 475 

"'Eastern Railway has stated that separate Nos. during 1952-53 
and 1953-54 are not available. There have however, not been many 
changes as compared to the figures of 1954-55. The Committee 
fail to appreciate why the Eastern Railway should be unable to 
furnish this information. 

36. The procedure followed on all Railways for adding the name 
of new contractors in the approved list is generally uniform. Any 
firm applying for enlistment as approved contractors is asked to 
fill in a prescribed questionnaire form and to submit a valid in-
come-tax clearance certificate. Wherever necessary, .. firms' pre-
mises or workshops are inspected to judge capacity and range of 
items dealt with or manufactured. If a firm is found suitable in 
all respects. it is then registered for the supply of specified stores 
or a category of stores. 

37. The procedure adopted by the various Railways for placing 
contrac',ors in the approved list of the merged Railways was as 
follows:-

Name of the Railway 

Southern 

Central . 
North-Eastern 
Eastern & South Eastern . 
Western 

NQJi~ 
',~~:::} ~,,:~'~.~q~.; 

~ . ,".;::<:;',':', ,I 

Procedure 

The Contractors on the approved list of the pre-merged, 
Railways, who paid the required deposits were put 
on the approved list in the merged Iystem. 

-do-
The policy has not yet been evolved. 
No Railway ha~ been merged with the systems. 
Such firms/contractors were treated at par with the new 

entrants seekins fresh registration. 
Firms which were borne on the approved list of the for-

mC!r Jodhpur & Blkaner State Railways, were asked to 
make fresh applications. These applications were 
examined on the same basis as if for fresh enlistment 
of new contractors. 



15 
From the above, it will be seen that the procedure is not 

'Uniform. The procedure adopted by the Western and Northern 
Railways has created hardships to the approved contractors of the 
merged Railways. 'l\\;.o! Committee, therefore, recommend that the 
policy adopted by ,lIe:! Southern and the Central Railways should 
be introduced uniformly on all Indian Railways, in this respect. 

38. The Committee understand that, in practice, it is not possible 
to adhere at all times to the maximum time limit fixed fur registra-
tion of a new firm as recommended by the Stores Purchase Com-
mittee (i.e. three months). The Committee recommend that in 
respect of Small Scale and Cottage Industries for which no special 
facilities are being given for registration at present, special con-
cessions may be given hereafter so as to give a fillip to those indus-
tries. The matter may be examined in consultation with the 
Ministry of Works, Housing and Supply so that a common procedure 
may be evolved in the matter. The Committee also suggest that 
steps should be taken to adhere to the time limit for the registration 
of a new firm as laid down by the Stores Purchase Committee. 

G. Tenders 

39. The Committee understand that, on the value of stores for 
Rs. 10,000 and above, open tenders by advertisement are called for 
and if the value is less than Rs. 10,000, limited tenders are invited. 
The limit has been recently extended from Rs. 5,000 to Rs. 10,000 in 
accordance with the recommendations of the Stores Purchase Com-
mittee. Limited tenders are issued for articles which ttre required 
on short notice and that too, after obtaining the neces::;ary certifica-
tion from the Financial Adviser concerned. The Tender Committee 
usuaJ]y consists of the Controller of Stores, the Deputy Financial 
Adviser and the Deputy General Manager of the concerned Railway. 
No non-official is associated with the Committee. The Committee 
suggest that some non-officials who are not interested in actual 
trade but who have experience in the line, be associated with the • 
tender committees. This will have two advantages: (a) the benefit 
of the experience of the non-officials will be available to the Tender 
Committee, and (b) the official members of the Tender Comn,ittees 
will not be exposed to any criticisms of favouritism etc. The Com-
mittee also reiterate the recommendation made by the Stores Pur-
chase Committee that 'late' tenders should not be c,msidered at all. 

40. The Committee understand that sometimes the Railway 
Administrations do not indicate the materials of construction, and 
the tolerances in the tenders and that the tenderers are not allowed 
copies of drawings and specifications. The representative of the 
Ministry assured the Committee that normally this did not happen 
and usually drawings and specifications were given. But when 
specifications and drawings are not available, tendeTer~ are allowed 
to take the sample patterns and the same procedure applies even 
in respect of articles of proprietary nature. The Committee under-
s'.and that the Railway Board proposed to strengthen the Central 
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Standards Office which prepares the drawings in order that the re-
quisite number of ,drawings and copies of specifications are supplied 
to the prospective tenderers without any difficulty_ The Committee 
suggest that the Railway Board may bring out a handbook contain-
ing the drawings and specifications of items of equipment they requirE:' 
so as to make it readily available and useful to the manufacturers. 
This will obviate the frequent preparation of copies of drawings and 
specifications which throws additional burden on the Central 
Standards Office. 



III. PURCHASE SYSTEMS AND DECENTRALISATION 

A. Central Purchase Organisation 

41. The Railway Stores Enquiry Committee (1950-51), which 
made a detailed investigation of the various problems of Railway 
.stores noticed inordinate delays in the supply of stores through the 
Directorate General of Supplies and Disposals ff·suIting in consider-
able set-back in the normal working of the Railways and recommend-
ed that the then existing arrangements for obtaining supplies of 
railway stores, under which the responsibility rested on anllther 
Ministry should be radkally altered and the responsibility for 
obtaining supplies of items peculiar to Railways and of those 
common-user items, which are essential for Railway operation and 
workshop production should be placed on the Railways themselves. 
They further recommended that other common-user items might 
<continue to be obtained from the existing Government agencies 
working under the other Ministries. 

42. The Railway Workshop Reviewing Committee had also 
observed that shortage of material applied universally to all Rail-
ways. 

43. During the tours of the Sub-Committees of the Estimates 
Committee, they had observed that the progress of works under-
taken was often retarded due to shortage of material. The Com-
mittee are, therefore, in entire agreement with the following obser-
vations of the Railway Accidents Enquiry Committee (1954): 

"Departmental or ministerial considerations pt the centre, based 
<>n the theoretical advantages of centralisation, should be relaxed 
as far as the provisioning of Railways is concerned as this factor, 
more than any other, is handicapping them in theil' efforts to provide 
additional carrying capacity, with safe operation. Four years 8g0, 
the "Shroff" Committee first drew attention to this serious handi-
cap on efficient operation and quick progress of Railway projects 
and responsible authorities at all levels afee that it is not possible 
to make good progress, while supplies 0 materials are sbort and 
uncertain. We are convinced that the output of :-ailway work-
shops, sheds etc. could be increased substantially without addi-
tional equipment, or additional staff, or any ~vertirue or multi-
shift working, if the necessary stores could be supplied i.n time. 
We, therefore, hold that the present system of procurement is 
primarily to blame for this particular bottleneck on Railways. If 
insurmountable 'administrative or othet1 considerations induce 
Government to adhere to the current procurement procedures, 
Railways should both in the national and in their own interests be 
permitted to carry appreciably larger stocks of stores, in the 
depots of their consuming agencies, increasing present balances 
sUltably to avoid holding up essential production. The present 
practice in the D.G.S. "n. of insisting on indents two years, or 
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more before the material is expected to be used and the arti-
ficialities of the Stores accounting system, are all additional major 
handicaps, which require immediate remedy. These chronic 
shortages of materials have an important bearing on safety factors 
both in maintenance and operation." 

44. The Stores Purchase Committee, which submitted their 
Report on the 15th March. 1955, however, recommended that the· 
policy of centralised purchase through the Central Purchase Organi-
sation should continue. They have also recommended that the-
Railways, the Posts and Telegraphs and Defence Departments 
should be authorised to make direct purchases upto the enhanced 
value of Rs. 10,000/- in each case. The indenting departments. 
should have authority to make direct purchases in emergencies. 
The Director-General of Supplies and Dispotials assured the Com-
mittee that wit,h the implementation of the recommendations of 
the Stores Pyrchase Committee and the improvements brought 
about as a result, the difficulties experienced in the past in pro· 
curing railway stores through his Ministry would be considera'bly 
minimised. He added that, in pursuance of the recommendations 
of the Stores Purchase Committee, several experienced senior 
0fficials of the Railway Board had been or were being taken to 
equip the D.G.S. & D. with proper appreciation and realization of 
the urgency of indents with a view to solving the problem of 
supply. This would enable the D. G. S. & D. to serve the Railways 
with a little more efficiency. The Committee have no objection in 
principle to the system of making purchase~ through the Central 
Purchase Organisation. The Committee ari', however, anxious: 
to see that the Second Five Year Plan of Indian Railways is in no 
way jeopatdised due to delayed and inadequate supply of stores. 
The Committee hope that the various recommendatiorls maJe by the 
Stores Purchase Committee will be pursued vigorously and as a 
result of the improvement brought about therein, the situation of 
continued short supply, hampering the programme of works of' 
Railways will not be allowed to recur, especially during the 
Second Five Year Plan. 

B. Decentralisation of stores purchase In the Railways 

45. The question then arises as to whether the existing method 
of purchase of stores by the Railways should be allowed to continue 
01' whether it should be de centralised. The Committee observe 
that at present, there is not enough decentralisation in the matter 
of purchase of stores in the Railways. As a result of the recom-
mendations made by the Stores Purchase Committee, the Railways 
have been authorised to make purchases U1-lto Rs. 10,000/- in ea('h 
case. Formerly. the limit was Rs. 2.000/. in each case and for 
each class of item. The C~ntral Purchase Agency will continue to 
be responsible for most of the Railway requirements except those 
valued under Rs. 10,0001'·. In emergencies to be decided by the 
General Manager of the Railway concerned in consultation with 
Finance and the Director-General of Supplies and Disposals, the 
limit of Rs. 10,000/- could be exceeded for t::xpeditious procurement 
of stores to keep up the working of the Railways. The value of 
purchase of individual items costing more than Rs. 10,000/- made 
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by the Railway Administratiun during the years 1952-53, 1:"53-54 
and 1954-55 is indicated below:-

1952.-53 Rs 47':19 lilkhs 
1953-5-1 Rs, 99'85 lakhs 
J954-55 RS.178 '45 1akhs 

46. The Committee understand that in some cases, particularly 
where purchase of locos, carriages, signalling and non-ferrous com-
ponents are concerned, as also requirements of large construction 
and production units, ceiling limit of Rs. 10,000 may not be adequate. 
As the ceiling limit has, however, been adopted only recently, the 
results will be watched by the Railway Board. While the 
Committee have no objection to a cautious policy being followed 
in the matter, they would suggest that the limit should b~ 
enhanced, if necessary, after gaining experience about the manner 
in which the present. limit facilitates actual purchases. 

47. The Committee also suggest'that there should be greater de- ...... 
centralisation of purchase with a view to encourage small-scale in-
dustries. The Committee gathered that the increase of the monetary 
limit for departmental purchase from Rs. 2,000/- to Rs. 10,000/- re-
commended by the Stores Purchase Committee was mainly intended 
to facilitate the growth of small-scale industries, which would get 
orders from various Departments and would welcome them, The 
Committee understand that in Bombay and Saurashtra, Regional 
Railway Equipment Committees have been functioning under the 
patronage of the State Governments with a view to seeing that as 
much railway equipment as possible for consumption in the respec-
tive areas is procured from within the States. It is also the business 
of the Regional Committees to put the producers and purchasers into 
contact with one another. The Committee feel that the Railway 
Ministry should approa~h the other State Governments with a view 
to establishing similar committees in their respective states. 

48. The Stores Purchase Committee have suggested that the mOl'e 
important items of purchase made by the Central Purchase Orga· 
nisation should be transferred to the regional offices rather thall 
being controlled by the Centre. In fact, they have held that there 
must be very few items which should be purchased through the 
Directorate General of Supplies and Disposals and that their branch 
offices should purchase from 80 to 90(;';, of the items. With this end 
in view, more branches have been recommended to be opened with 
increased powers of purchase. The Committee feel that in the Rail-
way~ too the Divisional Superintendents should be authorised to 
make local purchases upto a suitable specified limit with the object 
of giving encouragement to local cottage and small-scale industries. 
This will also incidentally serve to avoid unnecessary haulage. 

49. The Committee also recommend that the schedule of powers 
laid down for authorising local purchases should be reviewed and 
decentralised to a greater extent. Periodical combined inspections 
by the Stores and Accounts Inspectors should be prescribed with a 
view to ensure that the decentralised powers are correctly used. 
The Committee would even suggest that limited powers may be dele-
gated to the Station Masters, -Loco-foremen and Train examiners .... 
for making local purchases of small items of daily use, upto a speel-
fled limit. . 

186 LS 
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C. Purchase from Cottage and Small-Scale Industries 
50. The Stores Purchase Committee have recommended that cer-

tain types of stores should be reserved for purchase fr<;>m Cott~ge 
./Industries and from none else. They have. drawn up a 11st shoWl~g 

the articles that could be had from the vIllage and small-scale 10-
dustries. 

51. The Committee understand that the Small-Scale Industries 
Board is drawing up a comprehensive list of articles, which can be 
bought by Government Departments from the cottage and small-
scale industries. The Committee also understand that the Railways 
have taken adequate steps in the matter of purchase from cottage 
and small scale industries, but the main difficulty is that many of 
the items which cost considerable money are not available from the 
cottage and small-scale industries. The purchases made by the 
Railways in 1954-55 from the cottage and sma11-scale industries were 
worth about Rs. 1'33 crores. The Committee consider that for pur-
chase from the small-scale industries, the D.G.S. & D. would not 
function as effectively as the Railways, because the Railways have 
their Divisional/District Organisations throughout the country, 
whereas the D.G.S & 0 has got his offices only at New Delhi, 
Calcutta, Bombay and Madras. The Committee recommend that the 

.,ltailways should give as much encouragement as possible to the 
cottage and small-scale industries. Certain items of stores will 
have to be exclusively reserved for purchase from such industries 
in consultation with the Small-Scale Industries Board and the 
Directorate General of Supplies and Disposals. The Committee re-
commend that brief particulars of the items purchased from the 
cottage and small-scale indust::-ies and the value paid should be in-
cluded in th~ Annual Reports of the Railway Board. 

D. Use of Khadl in Railways 

52. In ordeF to promote the use of Khadi for uniforms and other 
purposes, the""'Railway Board furnished to the All India Khadi Board 
a statement giving the requirements of the Railways for different 
varieties of mill-made cotton doth and they were asked to develop 
the manufacture of suitable substitutes in Khadi. As a result there-
of, a sample of Dosuti Khadi-blue submitted by the Khadi Board has 
been approved. Railways have been advised to use the same in lieu 
of the mill-made cloth for the fabrication of uniforms of Class IV 
staff. About 186,000 railway employees will receive uniforms made 
of Khadi during the summer of 1956. It is expected that the Rail-
ways will purchase during 1956-57 over 1'3 million yards of Khadi 
valued at about Rs. 27 lakhs. The quantity might have been more, 
if it were available. 

53. The Committee were informed ~hat according to the 
latest reports, out of total purchases of articles, for which Khadi 
could be used, 90% was made in Khadi in 1954-55 and that the Khadi 
Board is trying to find o}lt ways and means to meet the requirements 
of the Railways in full.it has also been decided that the extra ('Ost on 
the purchase of Khadi would be met to the extent of Rs. 50 lakhs a 
. year. The Committee are glad to note the encouragement that is 
beinI. given to Khadi by the Railway Ministry and hope that the-
Utle of Khadi will be progressively increased in. future. The Com-
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mittee recommend that the details of the purchase of Khadi 
(quantity and value) should be regularly included in the Annual 
Reports of the Railway Board. 

E. Price preference for indigenous product. 
54. In respect of indigenous products, the Stores Purchase Com-

mittee have recommended 15(70 of price preference generally over 
imported stores. A higher price preference upto 25% or even more, 
has also been recommended to be allowed in special cases. The 
Committee understand that this recommendation has been accepted 
and implemented by Government. The Railways too are acting upon 
the recommendation so far as the purchases by them under emer-
gency circumstances are concerned. The Committee understand 
that due to the price preference, supplies from indigenous sources 
are forthcoming to a greater extent. Also, due weightage is being 
given to the supplies with a large proportion of the indigenous com-
ponents, while purchasing the imported stores. The Committee 
were informed by the D.G.S. & D. that it had since been decided by 
the latter that it indigenous goods of the quality required were avai-
lable and were within the delivery period, the price factor should 
not be a allowed to stand in the way of getting supplies from IndI-
genous sources. Where, however, the deliveries were so protracted 
that essential works would be held up or where it was found that 
the indigenous source, because of its monopoly, put up exhorbitant 
prices, the D.G.S. & D. had not hesitated to import. 

55. The Committee would like the purchasing organisation of the 
Railways to keep this recommendation of the Stores Purchasp 
Committee about giving price-preference to indigenous products 
constantly in view. Any complaints about non-compliance of this 
recommendation should be promptly and properly investigated 
by the higher authorities. 

F. Relaxation of standards in regard to ind1&'enous products 
56. The Committee understand that while relaxation could be 

made with regard to many items, the purchasers were reluctant to 
permit such relaxation. This may be due to the prejudice of inden-
tors against using articles of equipm.ent, which their predecessors 
have been using for several decades. There were articles, whicn 
even though available from indigenous sources were purchased from 
foreign countries on the plea that they were not upto the requisite 
standard or quality .. Even though items were manufactured ac-
cording to the specifications sometimes, they were simply rejected. 
It was represented to the Committee that, for instance, the indige-
nous paints were not encouraged on the ground that they did not 
come up to the standard of the brand of paints, which Government 
Departments had been accustomed to use for so many years. In the 
case of ply-belting, the Committee were informed that the material 
produced in the country was of inferior quality and that the Rail-
ways had to depend on foreign belting. The Committee suggest that 
even '.hough Indian paints lasted one year instead of for a longer 
period for which the foreign paints lasted and even if it was neces-,-" 
sary to give more coatings, Indian paints should be preferred, be-
cause the money spent would remain within the country. Similarly, 
in the case of ply-belting, the Committee suggest that the Railways 
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:ihould ensure that the indigenous factories do not have to close down 
for want of orders. Standards of quality can be determined in con-
sultation with the Indian Standards Institution. The quality of the 
indigenous material receiving such encouragement is bound to im-
prove in course of time. 

57. The Committee are glad to learn that a section is being set up 
in the Railway Equipment Directorate with the object of giving en-
couragement to indigenous products, with due regard to the techni-
cal limitations consistent with the requirements of safety. More 
specifically, the duty of the section would be to try and help ~ew 
industrJes and also to encoura~ expansion ~ the eXISt-
ing industries to cope with the requirements of the Railways. The 
Committee hope that the proposed section will be set up without any 
loss of time. 

58. As stated earlier, the Railway Ministry had issued a press 
note dated 16-4-'55 to the effect that they would be glad to enter-
tain new products, which might be of particular use to the Rail-
ways. 

59. The Committee understand that in response to the press 
notice dated 16-4-'55, issued by the Railway Board, only a few firms 
have so far approached the Ministry of Railways for information. 
These- enquiries are of an exploratory nature seeking particulars of 
the requirements of the Railways. No requests for actual trials of 
new products of particular use to the Railways have been received 
since the issue of the Press Note in question. The Committee sug-
gest that a fresh Press Notice should be issued and, if necessary, 
be supplemented by advertisements in each of the leading news-
papers in all the languages of the country reiterating the needs of 
the Railways and their plans to give an impetus to the eXisting and 
prospective manufacturers for production of the requisite Railway 
equipment within the country. 

G. Difficulties lin loeal Ipuftlbasie 
60. Appendix I enumerates the difficulties experienced in an'ang-

ing local purchase of stores by the various Railway Administrations. 
The Committee hope that energetic steps will be taken to overcome 
these difficulties. 

61. The Committee observe, in particular, that the policy re-
garding payment of sales-tax in the case of ~nter-state transactions 
to the suppliers of stores is under formulation in consultation with 
the Attorney General of India and the Ministry of Law. The Com~ 
mittee recommend that in order to avoid any possible misapprehen-
sions regarding the payment of sales-tax, the recommendation made 
by the Stores Purchase Committee that quotations should automa-
tically be of an 'all inclusive' basis, (that is, inclusive of sales-tax 
and ather local taxes) should be implemented by the Railways 
also. 

IV. CUSTODY AND CONTROL OF STORES 

A. Introduction 
: ' . 

... ' 62. As stated earlier, each Zonal Railway has a Stores Organisa-
tion under the Controller of Stores, (who has the rank of a Head 
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of the Department) for the purposes of purchase, stock and issue 
of stores required for the wotkins of the Railway. The Or~anisa­
tion is divided into two major sections, the Purchase Orgamsation 
and Stock Depot Organisation. Purchases are controlled essen-
tially from the Central Office of the Controller of Stores who is 
assisted by a number of senior scale and assistant officers called 
District Controller of Stores (purchases) and Assistant Controller 
of Stores (Purchases) respectively. The stocking and issue of stores 
is made in depot organisations, each depot of which would be 

,under the charge either of a District Controller of Stores i.e., D.C.O. 
S., in the case of major depots or Assistant Controller of Stores i.e. 
A.C.O.S. in the case of minor depots. As the major supply of 
stores materials is intended for workshops, usually each workshop 
has attached to it one or more depots of stores under the control 
of Stores Officers. Though they are attached to workshops and act 
as their servicing agents, they maintain a separate organisation of 
tneir own. 

63. Besides this, every Railway has Scrap Yards where condemned 
and detenorated stores materials are stocked and disposed of. In 
many cases attempts are made to repair and recondition as far as 
possible costly scrap stores. 

B. Number of Depots and Wuda 

64. The number of Depots and Wards and the volume of trans-
actions handled during the year 1954-55 are given in Appendix II. 

65. Railway stores are divided into various classes of stores. Each 
class comprises items of similar nature or similar use such as loco-
motives components, vacuum brake fittings, workshop machines, 
metals and metal sections, signalling material etc. :As far as possi-
ble, attempts are made to keep all stores belonging to one Cw.s in 
one ward but when the number of items of one class are too many 
for one ward they are spread over several wards; there are also 
cases of several classes of stores being kept in one ward. 

66. The number of items stocked in a ward depends upon the 
number of transactions of the items. There are some fast moving 
items, such as kerosene and lubricating oils, of which even half a 
dozen items can be sufficiently heavy to form one ward. In the case 
of slow moving items like locom.otives components, as many as 4000 
items can be kept in one ward. While no hard and fast yard-stick 
is possible for determining the size of a ward normally 700 to 1000 
general stores items and 2000 to 4000 carriage and wagon and loco-
motive items can be considered fb form a manageable ward. 

67. The strength of the staff in each ward varies according to the 
nature of the items stocked in each ward, the number of items and 
extent of transactions. Each ward is under the d\rect charge of a 
Ward Keeper or Assistant Depot Store Keeper ass.isted by one or 
more Ward Keepers. The overall charge of the ward is in the hands 



24 
of a senior supervisor i.e. a Depot Stores Keeper. The Railway Board 
has fixed, as an approximate guise, the strength of a ward as under: 

ASDK-

Ward Keepcr--
Clerks-
Material Clerks·-
Tindal-
Labour-

1 He usually has a number 
of wards under him. 

I to 2 

I to 3 
As necessary 
J to 2 
10 to 30 approx. 

68. In this connection, the Committee would like to refer .:0 para. 
263 (iii) of the Railway Corruption Enquiry Committee:-

"Usually stores in the depots are in charge of the Ward 
Keepers. The Indian Railway Code of the Stores 
Department envisages a security deposit being obtained 
from the Ward Keepers; but this is not being done. We 
suggest that this rule should be enforced". 

69. The Committee are surprised to note that a codal rule has 
not been enforced and suggest that the security deposit be obtained 
from each and every Ward Keeper in all the Railways. The Rail-
way Board should ensure that the security deposit has been taken 
in all the cases by.a target date. The Committee also wish to reite-
rate the recommendation made by the Railway Corruption Enquiry 
Committee. that there should be independent 'spot' checks on all 
branches of the Stores Departments of the Railways by statutorv 
~~ . 

C. Control exercised over value of stores by Stores Department 
70. Every )nonth, the Controller of Stores gets a return showing 

the value of receipts, issues and stores balances for each class 01 
stores. This is checked every month. Whenever there is an ab-
normal rise or fall, the causes thereof are examined. This review 
enables the Controller of Stores to gauge the trend of stores 
balances, and arrangements a,re made to adjust recoupments where-
ever necessary. The estimates sheets, recoupments and requisi-
tions received from stores depots are also scrutinised by the office 
of the Controller of Stores and excess and surplus . stocks. at one 
depot are transferred to another depot or where necessary -6lfered 
to other Railways. Such stores as have not been utilised for two 
years and are unlikely to be utilised in the near future either by 
the owning Railway or by other Railway, are put up before the 
Survey' Committee for recommending suitable methods of dis-
posal. 

D. Control exercised tiy consuming departments 

71. All demands for stores are countersigned by the executive 
officers who are required to satisfy themselves that the quantities 
indente<l are reasonable. Stores for works are arranged only on 
the bd.lJ of the estimates sanctioned by a competent authority. On 
compleuon of each work, the officer in charge of the works checks 
the quantum of work done and the stores left unused. Surplus 
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materials are disposed of either by ,ransfer to other works /Dr 
Teturn to stores depots. 

72. Schedules laying down ~he quantum of consumable stores to 
be supplied monthly to each shop are issued and the foreman of 
each shop is responsible to see that only quantities actually re-
quired within the schedules actually are drawn. Occasionally test 
checks are made by the controlling officers to see that the schedules 
are being adhered to. Materials required for carriage building and 
other such capital works are also stocked and issued as per sanc-
tioned schedule for each work. 
E. Control exercised by the Financial Adviser and Chief Accounts 

Officer. 
73. All indents in respect of purchase to be made by the Railways 

are certified in respect of availability of funds by the Financial 
Adviser and the Chief Accounts Officer. The F.A. & C.A.O. brings 
to the notice of the Controller of Stores cases where the price 
paid is substantially higher than the price paid on prev:ious 
()Ccasions. As a matter of fact, price paid on previous occasions is 
the basic information against which all purchases are judged by 
purchasing officers before finalising an order. The F. A. & C.A.O. 
also exercises control on the level of stores balances under various 
classes of stores. Monthly statements showing the amount of 
receipts, issues and closing balance under different classes of stores 
at the end of each month are forwarded by him to the Controllers 
of Stores for action if deemed necessary. 

F. Control over numerical card ledgers 
74. The Ledger section is normally put under the charge of a 

Senior subordinate of the rank of a Depot Store Keeper, who exer-
Cises regular checks on the upkeep of numerical ledgers. In addi-
tion, periodical checks are exercised to see that posting is not in 
arrears and that ledgers are pro:p,erly maintained. The position 
regarding the posting and reconcIliation of price ledgers on each 
Railway is given below:-

Northern, Central, Western and South-Eastern Railways.-
Up-to-date. 

Eastern Railway.-The posting and reconciliation of price 
ledgers is up-to-date except at Halishahar and Kanchar-
para depots where the position of posting and daily 
reconciliation are in arrears by 12 days and 24 days res-
pectively. 

North-Eastern Railway.-In the Ex-O.T. Railway, the arrears 
up to the 1st November 1953 have been segregated and 
the reconciliation with the numerical ledger cards is 
in progress. The posting and reconciliation work is 
current since 1st November 1953. In the e.:r-Assam 
Railway portion, the ledger posting to the extent of 
257 days is in arrears. 

Southern Railway.-In 3 Depots, the posting of price ledger 
and the reconciliation of price ledger with numerical 
ledger cards is up-te-date, and in the remaining three 
depots these items are in arrears between .10 to 20 
-~! . 
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75. The Committee sec no reason why with the large staff that 

orc employed in thc Ston':': Organisations of Railways, there should 
be any arrears. in the posting and reconciliation of price ledgers. 
~on-posting and reconciliation of price ledgers with numerical 
ledger cards is fraught with th.e risk of embezzlement by unscrupu-
low; employees. As the very idea of reconciliation is to ensure 
correct accountal of stores, the Committee recommend that the 
caus\~s which led to the arrears in the Eastern, the North-Eastern 
and the Southern Railways should be thoroughly investigated and 
steps taken to avoid recurrence of similar arrears in future. The 
work in a-rrears should also be brought up-to-date by a target date 
which should be fix.ed by the Railway Ministry. 

G. Procedure for Stock verification 
76. The stores, whether in a stores depot or with a department, 

arc verified by the stock verifiers of the Accounts Department 
(and Inspectors of Stores Accounts). All the materials in a depot 
are. verified once a year, materials at the site of works and stores 
with imprest holders once in two years and all tools and plants 
once in three years as under :-

77. The nomenclature of stores, price list No. and class etc., of 
items proposed to be verified are entered in the field book from the 
11umericnl ledgers maintain.ed in the depots. The stock lying in 
the godown for these price list Nos. are counted, weighed or measured 
(as the case may be), by the stock verifiers personally and recorded 
in the field work book. After working out the actual stocks of these 
items, the acceptance of the Ward Keeper or Stores Keeper con-
cerned is obtained on the field work. 

78. A stock verification sheet is th~n prepared by the Stock 
Verifier showing the numerical balance from the numerical ledger 
cards. the ground balance from the field book and the deficiency, 
if any. The verified ground balances are posted in the numerical 
ledger cards. In case the ground balances tally with the balance 
in the numerical ledger card, the latter is initialled by the Stock 
V crifier in token of check and the stock sheet prepared accordingly. 

79. Stock sheets for all items are prepared in triplicate. Two 
copies arc sent to the Stores Accounts Officer for pricing and com-
paring the priced ledg.er balances with the verified ground balances 
and for posting the difference in the price ledgers. The third copy 
is handed over to the Store Keeper in-charge. The Stores Accounts 
Office sends back one copy of the stock sheet duly priced to the 
Depot Officer for furnishing explanations for variations. One copy 
of th\~ stock sheet is returned to the Accounts Officer by the Store 
Keeper through his controlling officer with the necessary explana-
tion. The explanation is scrutinised by the Accounts Officer and if 
satisfactory, the stock sheets are filed. Explanations for varia-
tions up to a certain monetary limit (Rs. 50 generally) are accepted 
hv the Depot Officer (Senior Scale) and upto Rs. 1,000 and under 
;w the head of the dcpartment or the Divisional Superintendent. 
Beyond this limit, the stock sheets have to be signed by the General 
Manager in token of acceptance of explanations. All items for 
which satisfactory explanations have not been offered by the Exe-
cutive are .entered in an "Accounts not" for calling for further 
remarks of the Executive Officer. 
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80. The pro<:edure for the verification of matW;ials at the site of 

work, stores of imprest-holders and tools and plant with various 
departments is the same as that for depots. 

81. In addition to the verification by the Accounts Department, 
departmental verification is also carried out by various officials of 
the Stores Department. Surprise verification is also made. 

82. The position in respect of stock verification work on different 
Railways is as under:-

Southern Railway 
South-Eastern Railway 
Western Railway 
North-Eastern Railway 

Current 
" 
), 

E,,·O. T. Railway 
Current with the exception of 'H' class 

(Electrical material) in Gorakhpur 
Depot which could not be verified on 
account of shifting of materials from 
old to new de?Ot. The arrears are 
150 man days. 

Ex-Assam Railway portion 
303 man d:lYs in arrears (a9 on 3D-9-19SS) 

Eastern Railway Current 
Central Railway " 
Northern Railway 140 man days in arrears (as on 1-11-1955) 

83. The Committee suggest that the arrears in the North-Eastern 
and the Northern Railways should be cleared immediately. Tlw 
Commit.ee observe that the North-Easten) Railway is not only in 
arrears in respect of posting and reconciliation of price ledgers but 
also in respect of stock verification. A special investigation appears 
necessary with a view to ascertaining the circumstances in which 
the arrears have accumulated and to fix responsibility on the staft 
concerned. 

H. Imprest stores with Running sheds train examining and 
eqIDeerlDg depots 

84. Stores required for each Depot are scrutinised and impr@sts 
sanctions are based upon the nature and extent of work done at each 
place. Spot checks are conducted by the departmental 'inspectors 
to ensure that the schedule is revised from time to time in accord-
ance with actual consumption. Internal check is also maintained 
to delete such of those items from the imprest as are not consumed 
or expected to be required in future. Annual accounts verification 
also takes note of consumption as related to imprest sanctions. 

L IDspeetlon of Stores 
(1) Procedure of inspection: 

85. The procedure followed on all the Railways regarding the 
inspection of stores is as under:-

86. Supplies on delivery to the depot are inspected by the Depot 
Officers (Gazetted) who carry out the following checks: 

(a> Items to drawings are checked with the relative draw-
ings; 
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(b) Items to samples are checked with the approved sample.; 
(c) Assistance of the Railway Workshops and Laboratories as 

also the Government Test House is often taken for 
detailed check of specialised items. Some items are 
sent to indentors for approval, where considered 
necessary. 

87. The procedure followed on Railways is as under:-
(i) Detailed quality inspection is generally no~ carried out by 

the Railways in respect of I.S.D. items. The following 
checks are, however, exercised by the Railways:-

(a) that the supply is covered by inspection certificate of 
the I.S.D. in respect of quality; 

(b) that the seal of the I.S.D. on Inspection certificate and 
on the stores agree. 

88. In certain categories of stores, where difficulties have been 
experienced in the past with regard to quality or failure in per-
formances tests, the Railways also exercise quality checks by sub-
mitting samples for laboratory tests etc. 
(ii) Disputes on inspection: 

89. The Committee understand that disputes have arisen in some 
cases and there have been delays in the settlement of bills of con-
tractors where the materials, which have been inspected and passed 
by the Directorate of Inspection of the Directorate General of 
Supplies and Disposals is not found suitable on further inspection 
by the Railways. Some typical instances furnished to the Com-
mittee are given in Appendix III. 

90. The Committee suggest that the reasons for such a large 
number of defective inspections by the Inspection wing of the 
Central Purchase Organisation should be discussed at a high level 
meeting between the Railway Ministry and the Ministry of Works, 
Housing and Supply and steps taken to avoid similar lapses on the 
part of the Inspection wing of the Central Purchase Organisation in 
future. 

J. Construction of pucca Depots 
91. Frotn the Appendix II it will be seen that there are a number 

of stores depots which are not properly planned out pucca depots, 
but only make shift arrangements. The Committee suggest that 
each Railway should make a proper survey of their permanent 
requirements of the Stores Depots and take steps to build them at 
properly selected places, providing for swtable stocking of 
material, free from chances of wastage, deterioration or pilferage. 
The Committee attach considerable importance to this suggestion 
because of the following observations of the Railway Stores Enquiry 
Comrruttee (1950-51):-

uOrdinary standards of neat. house-keeping which would be ex-
pected in .a·normal stores depot are not being observed." 

92. ThetCPmmittee suggest that the Railways should bear these 
observatiOlls in mind while creating new construction depots for 
c:ollectlng stores during the Second Five Year Plan. 



• V. STORES BALANCES AND DISPOSAL OF SURPLUS STORES 
AND SCRAP 

A. Stores Balances 
93. The balances of stores with the Railways on 31st March, 1955 

compare as follows with those for some of the previous years:-

(In lakhs of rupees) 
1938-39 10,oS 
1945-46 z6,96 
1950-51 58,19 
1951-5Z 63,39 
195Z-53 57,17 
1953-54 52,38 
1954-55 54.94 

It will be noticed that the balances of stores of the Railways rose 
from Rs. 10,08 lakhs during the year 1938-39 to Rs. 63,39 lakhs during 
1951-52 in spite of the fact that substantial portions of the late North-
West and Bengal-Assam Railways were transferred to Pakistan 
during 1947-48. A part of the increase from 1950-51 onwards can 
be attributed to some of the Indian States Railways integrating 
with the Government Railways from the 1st April, 1950. But even 
after taking this factor into account as also the element of rise in 
prices, the balance on the 31st March, 1952, which was more than 
six times that of the balances on the 31st March, 1939, was very 
high. 

94. As a result of the recommendation of Railway Stores Enquiry 
Committee, which was set up in 1950-51, drive was instituted in 
1951-52 to reduce the stores balances and the surplus stocks lying on· 
the Railways. The Railways were instructed that all items of stocks 
should be reviewed and items in excess of their requirements for 
12 months plus the procurement period, except those required for 
emergency purposes, should be declared as surplus and lists of all 
such items circulated to other Railways with a view to utilising 
these items against their immediate and future requirements. 

95. The Railways were also instructed that no fresh orders should 
be placed by any Railway for the same or similar items till the 
surplus stock against these items were wiped off. In order to en-
sure that stores surplus on one Railway were utilised on the other 
Railways, Regional Organisations were set up in the first instance 
at Bombay, Calcutta and Madras for stricter security of indents and 
co-ordinated utilisation of surplus stocks. There is still one at 
Calcutta. 

96. There has been some decrease in the balances on 31st March, 
1953 and on 31st March, 1954. The balance has again increased to 
Rs. 54· 94 crores on 31st March, 1955. According to the Railway 
Board, the chief factors responsible for this increase are: increased 
stock required to be maintained to meet increased consumption, 
taking over of workshop stores on the Gondal Region of the Western 
Railway and more purchase of wooden sleepers by the Ntlrthern 
Group Sleeper Pool. 

29 
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97. Of the three kinds of stores, the balance of stores for special 

works went up by nearly two times during 1951-52 as compared 
with the figures for 1938-39, but the balance of ordinary stores and 
surplus stores went up by more than 6 times and 9 times respective-
ly. In all these years the purchases or receipts of the ordinary 
stores were greater than their issues. Similarly, the stores found 
or declared surplus were greater than their disposal. However, due 
to the vigorous steps taken by the Railway Board since 1952-53 the 
issues disposals of stores have been greater than their receipts or 
purchases since that year. 

98. Of the total balance of stores amounting to Rs. 52,38 lakhs 
on 31st March, 1954, the Eastern and the Central Railways had the 
largest balances amounting to Rs. 13,22 and Rs. 10,36 lakhs respec-
tively. The balances on the Northern, North-Eastern and Southern 
Railways amounted to Rs. 727,734 and Rs. 672 lakhs respectively. 
whereas the lowest balance was on the Western Railway amounting 
to Rs. 467 lakhs. The Committee suggest that a detailed exam ina-
'jon may be made to find out, if the balances on the Eastern and the 
Central Railways cannot be brought down to the same level as that 
on the Northern, North-Eastern and Southern Railways, if not as 
that on the Western Railway. 

99. The position in regard to surplus stores on Indian Railways 
was very unsatisfactory in 1951 and this point was severely criticised 
by the Shroff Committee (1950-51), who found that the stock of 
surplus items in several cases was very high. In pursuance of the 
recommendations of the Shroff Committee, a special drive was 
instituted to reduce surplus stocks. As a result of this drive, the 
surplus stocks have been brought down from Rs. 10: 19 crores on 31st 
March, 1951 to Rs. 3- 59 crores. on 31st March, 1955. The position 
regarding surplus stock should be kept constantly under watch, 
apecially in view of the fact that the stores balances of Indian 
hallways are bound to go up considerably during the Second 
Five Year Plan. The retention of surplus stock of stores 
means serious loss not only in the shape of money locked up un-
necessarily, but also in the shape of deterioration in their condition 
with the lapse of time. Every endeavour should, therefore, be made 
to keep the balance of surplus stock to a low figure. Periodical 
reviews of the stores position in each important Depot and a close 
degree of co-ordination between the Railways are necessary for this 
purpose. 

100. The Railway Stores Enquiry Committee (1950-51) had re-
commended that the Stores balances could be brought to a sizeable 
level, consistent with the provision of adequate supplies to Railways 
and that, as a first stl!P, the Railway Board should immediately 
direct all the Railways that before the end of the year 1951, reduc-
tions in stores balances should be brought about with the object of 
attaining an overall reduction of Rs. 10 crores. This target could 
not be achieved by the Railways immediately, but gradually the 
stores balances were reduced from Rs. 63:39 crores on 31st March, 
1952 to Rs. 52- 38 crores on 31st March, 1954, i.e., a reduction of Rs. 11 
crore8. On 31st March, 1955, however, the balances have increased 
aUghtly to Rs. 54' 94 crores. In ~rder to avoid the. possibility of any 
01 thl;! works being held up durmg the Second FIV~ Year ~lan (as 
happened during the Firs: Five Year Plan) the Railways Wlll have 
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to build up reserves of stores required in connection with the heavy 
programme of works during the Second Plan, and this will inevita-
bly lead to increase in stores balances. All the same, the Committee 
would like the Railway Ministry to keep a very careful watch over 
the figures of stores balances, and ensure that the stores balances 
do not mount up disproportionately. Though the Committee do not 
want to fix any rigid limit, they are generally in agreement with 
the following target suggested by the Indian Railway Enquiry Com-
mittee (1947): "Normally it should be adequate, if the Railways have 
in hand at any time not more than nine months' requirements in 
the case of goods available in the Indian market and not more than 
18 months' requirements in the case of stores imported direct." 

B. Procedure of deelaration of articles as surplus stores 
101. A consolidated list is prepared in the Headquarters office of 

each Railway for all items for which there have been no issues 
during the past two years at any of the depots and for which there 
is n9 likelihood of consumption in the near future. Such items are 
termed 'surplus' stores. 

102. The lists of all surplus items are circulated class-wise and 
copies are sent to the consuming Departments and to other Rail-
ways. Other Railways' stores bulletins are also screened by the 
surplus section of the Headquarters office with a view to offering 
suitable substitutes from surplus stock. 

103. These lists are reviewed evf!ry year and items, which have 
not been utilised for the past 24 months and which, it is considered, 
are not likely to be utilised on any Railway within the next two 
years are put up to the Survey Committee, who inspect these items 
and give their recommendations for their disposal. These items are 
disposed of by the Railways, as per recommendations of the Survey 
Committee. 

104. As mentioned earlier, the Railways have succeeded in bring-
ing down the surplus stores, from Rs. 10'19 crores on 31st March, 
1951 to Rs. 3' 59 crores on 31st March, 1955. The Committee hope 
that the position would. not be allowed to deteriorate during the 
Second Five Year Plan. 

C. Disposal of scrap 
105. Unusable scrap on the Railways consists of steel, non-ferrous 

and miscellaneous scrap. The procedure for their disposal is as 
follows:-

(i) Steel scrap: Monthly statements of available quantities of 
melting and re-rollable steel scrap are sent to the Iron 
and Steel Controller, who controls the allotment and 
diStribution of all steel scrap. Such scrap ~s issued 
regularly to the foundries and re-rolling mms nomina-
ted by the Iron and Steel Controller on payment. 

106. Cast Iron Scrap is not being offered at present to the Iroh 
and Steel Controller, as the Railways require it for their own inter-
nal use and for ,issue to foundries on whom orders are nlaced for 
C.I. sleepers. 
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(ii) Non-ferrous scrap: Most of the non-ferrous scrap is used 
in Railway foundries or is converted by outside found-
ries into standard alloy ingots for the Railways' own 
use. Such low grade non-ferrous scrap as cannot be 
converted into standard alloys is disposed of through 
periodical public auction. 

(iii) Miscellaneous scrap: This category of scrap includes 
ferrous scrap, which the Iron and Steel Controller is 
unable to distribute and other scrap such as timber 
offcuts. empty drums and tins etc. It is disposed of by 
the Railways by public auction at intervals depending 

. on the volume of scrap accumulated in a scrap yard. 
107. The volume of disposal of scrap material in 1954-55 is as 

under:-
(1) Ferrous scrap (Steel and Iron): The various Railways. were 

able to dispose of scarp ma'.erial weighing 104,768 tons 
for Rs. 124' 8 1akhs during 1954-55, but even after this 
disposal, a still larger quantity, viz., 1,11,797 tons 
amounting to about Rs. 135' 2 lakhs was lying with them 
on 31st March, 1956. In other words, material worth 
over a crore of rupees for which the Railways had 
apparently no use was unnecessarily lying with them 
owing to their inability to dispose of the same. 

(ii) Non-1errous Scrap: This scrap is costlier and while 3.735 
tons were disposed of for Rs. 63' 6 lakhs during 1954-55, 
nearly double the quantity was lying in stock of th~ 
various Railways on 31st March, 1955. 

(iii) Miscellaneous scrap: Miscellaneous scrap valuing Rs. 38' 6 
lakhs was disposed of during the year 1954-55 but the 
value of this scrap lying with the Railways on the 31st 
March. 1955 was about Rs. 20'30 lakhs. Of this, the 
largest quantity valuing about Rs. 13'3 lakhs was with 
the Eastern Railway. 

108. From the above, it will be noticed that scrap material worth 
over Rs. 220 lakhs was lying with the Railways on 31st March, 1955. 
If the Railways had taken serious steps in the matter, a substantial 
portion of this locked-up money, would have been realised by them 
and become available for other urgent and useful purposes. Thl' 
Committee suggest that the reasons for such heavy accumulation of 
scrap material should be properly investigated and suitable steps 
taken (i) to arrange for its expeditious disposal and (ii) to ensure 
that such heavy accumulations do not occur in future. 

109. The Committee understand that scrap material is auctioned 
onCe a. year usually. Railways have to ensure that the stores are 
non-fertous before the sale is effected, as ferrous scrap is to be dis-
posed of according to the orders of the Iron and Steel Controller. 
The Committee recommend that a definite prqcedure should be fixed 
,for facilitating the speooy disposal of scrap material. Storage of 
scrap for lon~ periods would result in loss of material either on 
account of pilferaJ(e or incorrect accountal in the. store books. The 
price fetched might also be lower. The Committee understand that 
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the matter is under correspondence between the Iron and Steel 
Controller and the Railway Board. The Committee suggest that 
this point should be discussed in a meeting and a firm decision arriv-
ed at not only on the method of and arrangements for disposal, but 
also the fixation of reasonable price so that small merchants may 
find it worthwhile to collect the ferrous scrap quickly. As regards 
non-ferrous scrap, the Railways themselves should take more 
energetic steps for disposal. Auctions should also be held at more 
frequent intervals, sub-committees of the Consultative Committees 
being associated with the auctions. In addition to circulation of 
the list of surplus stores amongst the various Railways, the Com-
mittee consider that it would be desirable to circulate the list of 
each stores amongst other departments of the Government of India, 
as also the State Governments, quasi-public bodies and associations 
of trade and industry, so that maximum utilisation of scrap material 
is made within the minimum possible time. 



VI. PRINTING 

A. IDtroc1uctlon 

110. Railways. have the following Printing Presses:-

Northern 

Western . 

Central 

Railway 

Eastern 
South-Eastern . 

Southern 

North-Eastern . 

No. of 
presses 

2 

3 

2 

Location 

Shakurbasti. 

Ajmer and Mahalaxmi. 

Byculla and Secunderabad. 

Calcutta and Howrah. 
Garden Reach. 

Mysore, Trichinopoly and 
Rayapuram. 

Gorakhpur and Kurseong. 

----------------------- '--'-"'--_.--

111. The number of staff employed in and the expenditure in-
curred on running the Railway Presses is given in Appendix IV. 
Number of tickets manufactured and printed, number of forms and 
the number of volumes printed in the Railway presses are shown 
in Appendix V. Number of time-tables printed, the number sold, 
realisation from advertisement end sale of c<1pies to public ~nd 
number sold as scrap is given in Appendix VI. 

B. Hours of work 

112. While the average hours of work per week are 44 on the 
Western, the Central (Bycu11a Press), the Eastern, the Southern, 
and the North-Eastern Railways, they are 41 on the NQrthern, 
40 on the South--Eastern and 42 on the Central (Secunderabad 
Press) Railways. There should be lit'Je or no variation on Rail-
ways in the number of weekly hours. The Committee suggest that 
the reasaps for the variation should be examined by the Railway 
Mini~.~~d a standard fixed which would apply to all the Rail-
w£~.·',!·-··· 

34 



3S 

C. Printing of Zonal Time-Tables 

113. It will be seen from Appendix VI that the Northern and the 
Western Railways are printing far more copies of their time-
tables than are actually needed. In the Central Railway, the 
number sold as scrap has been increasing steadily. Similarly, in 
the Southern Railway, the number sold as scrap in 1954-55 is al-
most double the corresponding number in 1953-54. Out of 42,000 
copies printed extra in 1954-55, as many as 10,044 had to be sold 
as scrap. In the Northern Railway, in 1953-54 a needlessly larger 
number than in 19'52-53 was printed, over 35 per cent. of which 
had to be scrapped. In the Western Railway, the position was far 
worse in 1953-54; all the 35,000 copies that were printed in excess 
over those of 1952-53 h,d to be sold as scrap. The financial loss 
on this account would be of the order of Rs. 50,000 per annum. 
The Committee suggest that the reasons for the needless print-
ing of a larger number of copies involving waste of money and 
energy both of machines and the men that operated them should 
be carefully examined by the Railway Ministry. Steps should be 
taken to avoid such losses in future. 

D. Downward trend in the realisation of advertisement revenues 

114. It is also interesting to observe that even though the num-
ber of copies printed in 1954-55 is greater than in 1953-54 in the 
Northern, the Central, the Southern and the North-Eastern Rail-
ways, there has ac'.ually been a fall in the income from advertise-
ments in the time-tables. The Committee were informed that 
the main reasons for the general downward trend in the realisa-
tion of amount through advertisements in time-tables was an in-
crease in the number of government periodicals in which the parties 
published their advertisements. Advertisers also apparently desired 
that their advertisements should cover specific pages. For instance, 
a person advertising from Agra liked to hatre his advertisement on 
the page where timings of trains from and to Agra were shown. 
Another reason was that the advertisers wanted sheet or strip 
advertisements in the time-tables rather than at the end. The 
Railways did not encourage advertisements being published on 
pages interspersed with the reading matter because it would be 
rather confusing to the reader. It would also make the time-
table too bulky. The Committee also gathered that, in addition 
to these limiting factors, there had not been a greater drive to get 
the volume of advertisement than the Railways could probably 
secure. 

115. While the Committee do appreciate that the time-tables 
should not be made confusing to read or bulky to handle or merely 
as a source of revenue to the Railways, they recommend that the 
time-tables should be printed and sold on a 'No Profit, No Loss 
Basis'. The cheaper the time-table for sale to the travelling public 
the greater will be the number of copies sold. A sli~ht reduction 
in cost may possibly reduce the number of unsold copies which are 
to be scrapped which is at present above 20'}{, per annum. Revenue 
from advertisements should be a balancing factor and steps should 
be taken :0 augment this revenue. 
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E. Number of machines 

116, The following table shows the number of the installed 
machines in each of the Railways:-

Railway Numh.r of inJtaUed machines 
(as in Dec",u,er 1955) 

-----
Central 113 
Eastern 112 
South-Eastern , 10 

North-Eastern , 24 
Western , 41 
Southern 60 
Northern, 54 

---
TOTAL 514 

- . _._-_. _._ .. ---... _---_.-
117, All the installed machines are in working order and in use, 

excepting for short periods when some machines may be out of 
order; in such cases they are attended to immediately, The number 
of machines installed on the Southern, the Western, the North-
Eastern and the Northern Railways is so small that they cannot 
possibly cope with their respective printing work to a reasonable 
extent. Dependence of the Railways on private presses can very 
well be appreciated from '.he following figures for 1954-55:-

Railrtlay 

---_._.-_._-
C:ntral 

Eastern } 
Southern-Eastern 
North-Eastern , 
Western , 
Southern 
Northern 

... -.. ~lway~ 
TOTAL 

.'1.t 

(Figures in lakhs of rupees) 

Cost of 
running the 

preues 

13'54 

21'34 
8'36 

'9' 
,'62 
1'56 

'3'37 

Value of Value of 
rtIOrk exe- rtlork 'x­

cuted from ecuted j" 
others prifJQte 
Central pre.tses 
GOfJt, 
Preuis 

'14 

'S5 

·,6 
3'12 

13'03 

19'01 

U'I9 

47'66 
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118. In 1952, the Central- Railway Printing Press Bombay, wa,,; 

inspected by the Technical Adviser of the Controller of Printing & 
Stationery, India. He noticed that the layout of the press bore the 
marks of gradual expansion and improvisation. The building also 
sufferred from serious flooding during the monsoon period. The 
Technical Adviser made a number of recommendations which were 
circulated to all the Railways. A similar review was made by de-
partmental officers on all the Railways and their reports also indicat-
ed that there was urgent need of expanding the printing press facili-
ties on all the Railways. 

119. The Committee understand that with a view to attaining 
self-sufficiency, suitable steps are being taken by the Railways for 
the replacement of old and obsolete machines by new and improved 
types of machines. Additional machines and buildings are also 
being arranged where considered necessary. As the yearly bill for 
executing their work from private Presses and other Government 
Presses is almost equal to the cost of work executed within their 
own Pres ,es, the Railway Ministry should lose no time in reviewing 
the whole position and take all possible steps to attain self-sufficiency 
within the minimum possible time. 

120. In this connection the Committee understand that althoueh 
no specific sum had been earmarked for the expansion of Railway 
Printing Presses during the Second Five Year Plan, the Railways 
were making a provision of Rs. 1 crore under the Plan and 
Machinery Programme to attain self-sufficiency. 

F. Rate for Printing Jobs 
121. The Committee understand that printing jobs were given 

to outside presses usually on the basis of tenders. But the Railways 
have not compared the rates quoted by the Central Government 
presses with those of the private presses. The Committee were 
assured that, by and large, the rates charged by private presses were 
not higher than what the cost might have been had the jobs been 
executed departmentally. All the same, the Committee suggest that 
the rates charged by the private presses for jobs undertaken by 
them for the various Railways should be compared with the figures 
of cost of similar jobs executed departmentally in Railway presses 
and also the corresponding rates in other Central Government 
presses for the financial years 1953-54 and 1954-55. Thereafter. the 
Railway Board should standardise the rates for printing after con-
sulting the All-India Printers' Conference and Exhibition, if neces-
sary. 

G. Time-Tables 

(a) Printing of All-India Time-Table: 

122. The All-India Railway time-table is compiled and published 
by the Railway Board and the Indian Railway Conference Associa-
tion arranges supply of copies to the Railways in accordance with 
the requirements furnished by them for sale to the public at the 
Railway book-stalls and booking oftlces. All Railway Administra-
tions have instructions to obtain an adequate number of copies of 
the All-India Railway Time-Table for sale to the public through thei:-
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Book-stall agents and booking offices· at important stations. The 
Indian Railway Conference Association also has instructions to print 
and maintain an adequate stock of the All-India Railway Time-Tables 
to meet the demand of the Railways. ' 

123. The number of English and Hindi copies printed for sale 
during the last 3 years is given below:-

-------------
Total number of Time-Tables primed 

Year English Hilldi 
Vol. I Vol. II 

April, 1953 2,555 

October, 1953 2.,943 

April, 1954 3,°58 

October, 1954 3,238 2,067 2,050 

April, 1955 4,5'3 2,035 2,060 

October, 1955 «>,090 1,670 1,1l54 

124. Hindi time-table Vo1. I contains information pertaining to 
Northern, Eastern and North-Eastern Railways and Vol. II of 
Central, Western, South-Eastern and Southern Railways. While 
the number of copies printed in English has been registering a 
steady increase, the numhaer of copies printed in Hindi has been 
declining. This needs looking into. 

While on the subject, the Committee suggest that the time-
tables should be made available at all stations where the mail and 
express trains stop and at all junction. stations. If there are no 
book-stalls at any of these stations, the time-tables should be made 
available at the booking offices and suitable notice boards should 
be put up: '~ime-tables are available for sale here." 

125. During the course of their tours over the Railways, the Sub-
Committees found that while the zonal time-tables were not 
available at several book-stalls, the existence of the All-India 
Time-Table was conspicuous by its absence every where. In fact 
at a certain place, the Station Superintendent and a Divisional 
Officer informed a Sub-Committee that the All-India Time-Table was 
not meant for sale to the public. The Bradshaw published and 
sold by the firm of Messrs. W. Newman & Co. Ltd., at Rs'. 2/8/- per 
copy was to be found at most of the Railway Book-stalls but the 
official publication of the Railway Board priced at Rs. 2/- per copy 
was not available to the pUblic. The Committee suggest that the 
AlI-Ind~Time~Table should be given the widest publicity and steps 
taken to push ltS sales. Proper measures should be taken to ensure 
that the same is available for sale at all the book-stalls at Railway 
stations. 
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(b) Sale of Newman's Bradshaw: 

126. The Bradshaw is the publication of a private firm, Messrs. 
W. Newman & Co. Ltd., Calcutta. The Committee understand that 
no concession or financial help is given to the firm but the Railway 
Board purchases about a dozen copies of the monthly Bradshaw. 
The firm used to print the caption "Under the Patronage of the 
Government of India" but its discontinuance was ordered by the 
Railway Board in 1948. 

127. The Railways have, however, been asked to give to the finn 
early or advance information regarding train timings etc. together 
with all alterations thereto for the compilation d'f the Bradshaw. 
Thp Committee also understand that in furnishing advance infor-
mation to the firm the Railways do not accept any responsibility for 
the correctness of the same, and the Railways are under no obliga-
tion to supply this information either. There is no contractual 
arrangement between the Railway Board and the firm for the latter 
turning out the Bradshaw, and, therefore, no question of charging 
a rovalty has been so far considered or examined because the ftrm 
could get the information from the Railway time-tables. The 
Committee wish to state that in case the Railways do not give 
advance information, the firm could get it only after the Railway 
time-tables are out. At present, the firm has an advantage in 
gathering advance information without making any payment for it. 
The Committee recommend that either a suitable charge should be 
levied for supplying the nequisite information or the supply of 
advance information should be discontinued forthwith. More-
over, if some arrangement is arrived at with this or some other firm 
to publish the time-table, there would not be sufficient justifica-
tion to continue the departmental publication of the All-India 
Time-Table. ; 



VII. MISCELLANEOUS 

A. Supply of lighting equipment to the Railways 

128. The Committee understand that a certain foreign firm had 
been supplying lighting equipment to the Railways, which had been 
given licence upto the. end of 1963 for manufacture in India of train 
lighting dynamos. The Committee gather that though the Railways 
have some general specifications, they do not have the detailed 
drawings, as they are the patent rights of the manufacturer. The 
Committee understand that there are several Continental and 
American manufacturers as also manufacturers in China and Russia. 
who produce such equipment. The Committee consider that infor-
mation on the specifications of each and every type of equipment in 
use all over the Railways in India should be in the possession of the 
Central Standards Office (Railway Board). Alternative sources 
should be tried to get the specifications, if a particular firm is not 
agreeable to divulge the same. Further, the Railway Ministry should 
also consider the desirability of placing their orders for such equip-
ment with different firms from different countries as a measure of 
encouraging competition. 

B. Requirements of cement in the Second Five Year Plan 

129. The annual demands made by the Railways during the past 
four years as against the allotted quantity in these years are shown 
in the table below: 

Year 

1952 
1953 
1954 
1955 

- .. __ ... - -' 

Demand in 
tons 

2,03,048 
2,36,061 
3,34,078 
3.40,813 

,,... _. __ .... _- . 

Allotted PercenlQft 
quamity oj allotm4nl 

to 
demand 

1,83,000 90% 
1,94,570 83% 
2,30,970 ~% 
2,50,530 74% 

The demand for the first quarter of 1956 is 1,26,000 tons. It is ex-
pected that the requirement of the Railwals for 1956-57, the first 
year of the Second Five Year Plan period, Will be about 4,50,000 tons 
and in the subsequent years, the demand is likely to rise to 5,50,000 
tons per annum. 
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130. Various means have been resorted to for reducing the de-
mand for cement and also for increasing supplies. Among these 
may be mentioned: 

(i) More intensive use of lime mortar; 

(ii) Non-use of cement for works, where its use is not essen-
tial; 

(iii) Purchasing additional cement from the open market at 
controlled rates instead of at I.S.D. Contract rate and 
also getting cement from distant factories; and 

(iv) Ensuring that factories supplying cement utilise wagons 
supplied to them for despatch of a proportionate nwn-
ber to railway indentors. 

131. The Committee understand that the Railways have been 
advised that a certain quantity of imported cement could be made 
available at an approximate cost of Rs. 145/- per ton which is twice 
the normal rate. In view of the urgency of the demand, the RKil-
ways have agreed to take about 20,000 tons of cement at the en-
hanced price. The Committee also understand that the Railways 
have been trying to get the price equalised as in the case of steel. 
The Committee recommend that their view point deserves special 
consideration as all the extra cost should not be placed entirely upon 
the Railways. The Committee consider it rather disquieting that 
cement should be imported from abroad. Probably, the ltailway 
transport system stands in the way of issuing fresh licences to pros-
pective producers of cement even though there is plenty of raw 
material available. Lest the import of cement should become a re-
curring feature, the Committee recommend that toe requirements 
of the Railways for cement should be met first so as to enable them 
to step up their capacity to carry the raw materials required for the 
manufacture of cement within the country. Otherwise, it will be 
creating a vicious circle, the country not being in a position to have 
more cement factories just because the Railways are not in a posi-
tion to carry the raw materials and the Railways not being in a 
position to carry the traffic offered just because cement is not sup-
plied to them in adequate quantities so as to enable them to com-
plete their works expeditiously. 

c. Needs of stores during the Second Five Year Plan 

132. In para 21 of their Eighteenth Report, the Committee ex-
pressed sati~faction about thf' proposals of the Railways to establish 
construction depots for stocking materials required for works con-
nected with the Plan in advance. 

133. The Committee understand that during the Second Five 
Year Plan, the Railways will require:-

(a) to expand/r~model eXisti!lg Stores Depots i~ order to 
meet the mcreased mamtenance and repair require-
me~ts; 
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(b) to est~sh construction depots for stocking materials 

requ for works connected with the Plan. 

134. Construction Works on most of the Railwavs will be of a 
volume, which will necessitate the setting up of Co'nstruction Depots 
and the Railways have been asked to work out the locations and 
size of these Depots in conformity with the works envisaged on 
each Railway during the Plan period. Railways have also been ad-
vised that wherever possible fabrication shops for brJdge, work and 
points and crossings should also be located alongside these Con-
struction Depots. 

135. An examination of the probable size of these Depots as well 
as particulars of the Plant and Machinery and the building materials 
to be stocked in these Depots together with the cost of land, struc-
tural and permanent way requirements for working these depots is 
being made by the individual Railways and detailed plans are ex-
pected in due course. Meanwhile adequate provision has been made 
in the Plan Estimates for Construction Depots (the cost of the land, 
structure and Permanent Way Works as well as Plant and Machi-
nery required in connection therewith) as well as expenditure in 
connection with expansion/remodelling of existing Depots to cater 
for the increased maintenance needs of the Railways as envisaged 
during the Plan period. 

136. With a view to ensure that supplies, particularly of steel, 
permanent way fittings, cement and other general purpose stores 
are available so that works can be progressed without any set-backs, 
provision has been made for an additional stores balance of nearly 
Rs. 73 crores. This is made up as follows:-

Item A mOlIll I in crOTtS 
of Tupees 

I. Stores Suspenses for s('lting up of the Construction Depots 40 
for uses of Rs. 80 crores of Stores per year 

2. Stores Suspense for setting up (,f buffer stock of steel for 
wagon manufacturers 2' 5 

3. Stores Suspenscs for creating special buffer or reserve stock 
for Interlocking and signalling material and equipment, 5.5 

4. Stores Suspense required to mect anticipated increasl' in 
the existing stores bailln,"'C on the Railways during 
the Seconp Five Year Plan for maintenance work 2~ 
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The value of 40 crores against item (1) abovt! is based on an ex-
pectation that the Construction Depots will hold about six months 
stock of material to ensure regular and speedy progress of works. 
With the provision that has been made in connection with th~ stock-
piling of stores, the Railway Board hope that the works 111 the 
SC'('onc1 Five Year Plan will not be held up for want of stores or 
material supply service. 

D. Delays in payment 

137. The procedure in vogue on Railway's fot' the payment of 
purchases mnde by them is as under:-

Advance payments generally to the extent of 90 per cent are made 
by the Railways only for certain categories of stores, such as steel, 
timber, wooden sleepers and a few other items ordered on firms of 
repute. In such cases, payment is made on proof of despatch. The 
bill for advance payment supported by the Railway Receipt in proof 
of despatch is submitted by the firm to the Office of the Financial 
Adviser and Chief Accounts Officer direct for payment. Final pay-
..... p.nt is made only after the material is inspected by the consignee 
in respect of quantity and quality and a receipt note is granted in 
token of the acceptance. On the authority of the receipt note so 
granted by the consignee, payment is arranged by the Chief Ac-
counts Officer on the bill preferred by the supplier supported by a 
copy of the receipt note. 

138. The Committee understand that a period of 4 to 6 weeks 
elapses between the date of receipt of material and the date of 
payment. 

139. The Committee also understand that in order to expedite 
payment for stores, the Railways were instructed in November, 1951 
that in respect of local supplies, the present arrangement of making 
J 00% payments after the inspection of the materials might be modi-
fied, if desired by the supplying firm, to permit of 90% 'on account' 
payment being made on production of a kutcha receipt from the 
authority receiving the supplies and the balance of 10% after final 
inspection. It was pointed out by the Railways that they had no 
arrangements to inspect the supplies during the course of manu-
facture or at the firm's premises. The inspection carried out by 
Railways is only at the receiving depots. If, therefore, a kutcha 
receipt is given on receipt of stores without any check on quality, 
it may lead to unauthorised payments and in the-event of deficiencies 
being detected later, it may be difficult to have the loss made good. 
Careful watch will also have to be maintained to ensure that only 
10% payment is made finally, entailing increase in work all round. 
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140. In view of these difficulties the Committee understand that 

the suggested procedure was dropped and the Railways were in-
structed to ensure that there should be no undue delay in payment 
to suppliers. 

141. The Committee consider that delays in payment often deter 
the suppliers from coming forward to supply articles to Government 
and even when they do come forward, they charge very high prices. 
The Committee are glad to observe that the Ministry of Works, 
Housing and Supply have accepted the recommendation of the 
Stores Purchase Committee that the payment of final bills of the 
suppliers should be ensured within 90 days from the date of des-
patch of stores. Orders are reported to have been issued for pay-
ment against Indemnity Bond, if the consignee fails to send a report 
within 75 days of despatch of stores, and no explanation is forth-
<:oming even after reporting the matter to the higher authorities of 
the consignee. The Committee recommend that the maximum time 

..)imit should be fixed even in the Railways in respect of payments 
relating to the purchases made departmentally by them. Prompt 
payment of the bills will create confidence in the minds of the sup-
pliers and will enable them to quote reduced rates as the rates 
quoted by them will obviously have taken into account the interest 
they have to pay to their banks and other financiers. The Railway 
Board should also call for a half-yearly statement from individual 
Railways showing the cases of supplies for which payments have not 
been made for over 3 months together with the reasons thereof, with 
a view to analysing the causes and taking remedial steps for the 
delay in payment. 

142. The Railway Corruption Enquiry Committee had made the 
following observations regarding the delays in payment of bills to 
contractors: 

"On one Railway, the position regarding the delays in payments 
of bills had become so chronic that the administration was flooded 
with complaints. A joint circular was therefore issued on 1st July, 
1954, laying down that the Accounts Officers should point out to 
bill-submitting Officers every case in which bills of contractors or 
firms or municipalities etc. for work done or supplies made are 
detained in the bill-submitting offices for over a week. It was also 
laid down that the Financial Adviser and Chief Accounts Officer will 
submit a monthly statement of delayed submission of bills. We 
scrutinised those statements for the months of July to December, 
1954 and found that there were a number of cases of delay in sub-
mission of bills ranging from seven days to seventeen months". 

The Committee suggest that the procedure described above 
should be introdl!ced on all Indian Railways. In respect of bills 
which had not been submitted for more than a month, explanations 
should be called for in everv case of delav from the officials at fault 
and suitable disciplinary action taken against them. 
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• E. Dual ContI'ol over stores 

. 143. There is at present dual control by the Chief Engineer and 
Controller of Stores over "Track" stores, and sleepers. In some 
Railways, the Track Supply Officer and Sleeper Controller are under 
the Controller of Stores and on other Railways, they are under the 
Chief Engineer. The Committee understand that the matter was 
discussed recently in a conference of Chief Engineers and Control-
lers of Stores of the Hailways and although it was felt that unifor-
mity was desirable, the matter was left to the individual Railways 
for such adjustments as might be considered necessary by mutual 
agreement between the Chief Engineer and the Controller of Stores. 
While the Committee are assured that there is noth~ against this 
dual control, and that the Controller of Stores should exercise full 
control on procurement and supply of these items with the technical 
guidance of the Chief Engineer as in the case of stores of the 
Mechanical Department, the Committee are not happy over the 
existing arrangements. In the interests of efficiency, the Committee 
consider it desirable that there should be uniformity of procedure 
on all the Railways, whatever might have been the position in the 
past, when the Railways were under different managements. 

F. Deputation of Railway Officers to the Central Purchase 
Organisation 

144. One of the recommendations of the Stores Purchase Com-
mittee, which has been implemented by the Government to a great 
extent and which, the Committee understand, will soon be imple-
mented in full, was that it was very necessary that the D.G.S. & D. 
should pick out experienced and suitable Officers from indenting 
Ministries so that the problem of supply could be satisfactorily 
solved. The Committee note with satisfaction that a few Railway 
Officers have already been posted to the D.G.S. & D. While on the 
subject, the Committee suggest that the feasibility of obtaining 
some competent men on loan from the State Governments and also 
from the All India Khadi and Village Industries Board be examined 
by the works, Housing and Supply Ministry as also the Railway Min-
istry. In fact, the possibility of obtaining men experienced in stores 
purchase from leading manufacturing establishments and other 
nationalised undertakjngs like Hindustan Cables Ltd., Hindustan 
Shipyard etc. for short periods, may be considered with advantage. 
Likewise, stores officers of the Railways might be deputed to serve 
in the important manufacturing and commercial establishments for 
;short periods. Such interchange of personnel will bring the Rail-
ways and the leading manufacturers in close contact with one 
another and enable each to appreciate the needs and difficulties of 
ihe other. 

G. Improvement in and simplification o( procedure 

145. The procedure to be followed by the Stores Department of 
Indian Railways is prescribed in the State Railway Code for the 
Stores Department. This Code consists of 34 different chapters with 
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a total of 3,416 paras and gives the detailed pr~cedure for different 
aspects of work of the Stores Department, such as purchases made 
by the Railway administrations direct, through the D.G.S. & D~ 
D.G.l.S.D., London, and other agencies and their accountal, receipt 
and issue to the various depots, check and payment of stores bills. 
stock verification of stores etc. etc. 

146. The Railway Stores Enquiry Committee (1950-51) made the 
following important recommendations:-

"18. The existing classification of stores should be ~implified into 
two main categories-'Ordinary stores' intended for revenue pur-
poses and 'Special stores' for works in order to ensure better con-
trol over stocks. 

"19. Arrangement should be made for simplifying the Stores 
Code by laying down broad principles permitting flexibility for local 
variations and for standardising statistics and other stores records". 

147. The Committee understand that, it has not been possible to 
complete the action on these recommendations due to the regroup-
ing of Railways and adjustments that were necessary to co-ordinate 
the stores procedure in vogue on the various Railways and reorgani-
sational work in the stores department of the Railways. There was 
also a very heavy pressure of procurement work in the Railway 
Equipment Directorate to meet the immediate needs of the Railways 
for important items viz. rolling stock against both replacement and 
additional demands by tapping the indigenous sources to the maxi-
mum and purchasing balance from abroad. The work relating to 
the two recommendations Nos. 18 and 19 is expected to be completed 
within a year and additional staff will shortly be in position to 
expedite action. The Committee do realise that revision of the 
Stores Code is a heavy and difficult task, but they do not see suffi-
cient justification for the abnormal delay in the implementation of 
the recommendations made by the Railway Stores Enquiry Com-
mittee (1950-51). A target date should now be fixed for completing 
the task. In order to expedite the work, each Zonal Controller of 
Stores may be asked to prepare a few draft chapters on selected 
items and the work can be co-ordinated, supplem.eftted and finalised 
in the Office of the Railway Board. While revising the Stores Code. 
not only the experience gained by the Railways in the working of 
safeguard:; and security precautions in existence all along, but also 
the various recommendations made by the Stores Purchase Com-
mittee and the Railway Equipment Committee should also be kept 
in view. 

H. Quality of stationery supplied to Railway staff 

148. It was observed by one of the sub-Committees of the Esti-
mates Committee that the stationery supplied to the Railway staff 
is of very much inferior quality. The matter may be looked into 
and rem.edial action taken. The Committee suggest that the use of 
hand-made stationery should be introduced on Indian Railways. 
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I. Foundry capacity of Railways 

149. The Railway-wise foundry capacity, cast-iron and non-ferr-
<>us, is given below: 

Eastern . 
. -Southern 
Western 
North-Eastern 
South-Eastern . 

<Central . 
Northern. 

Railways 

Chhtaran;an Locomo1lve WOIks. 

TOTAL • 

Ferrous (C.I.) 

1322 tons monthly 
676 " 352 ,. 

87 " 220 " 385 " 217 " 
400 " 

3659 

Non-Ferrot's 
.-----

277 tons monthly 
200 ,. 

97 
30 " 
80 

lIS 
IIO .. 
60 

969 

150. The Committee sug~est that this capacity should be gradu-
.ally developed on all Indian Railways on a reasonably uniform 
basis. 

New Delhi; 
The 20th April, 1956 

BALVANTRAY G. MEHTA, 
Chairman, 

Estimates Committee. 



APPBNDIX -
Difficulties experienced in arranging 10 cal p'lrchase of Stores 

Note: The view~ expressed by the Railways in respect of difficulties experiellcc(r 
in local purchascs are generally of the following nature. Railway Board's 
comments are indicated against each. 

Name of the Railway. 

(i) Western, South-
Eastern Southern 
and Eastern. 

(ii) South - Eastern, 
Southern and East-
ern. 

(iii) Eastern and 
South-Eastern. 

Railway's comments 

Items which are in short supply, 
as for example steel-castings, 
malleable iron castings, and 
imported stores which arc 
licensed items. are difficult to 
obtain. 

Non-ferrous metals-The 
market of this particular item 
of stOl'CS is extremely sensitive 
and it is usually found that 
erratic changes in price take 
place between the time the 
tenders arc received and 
orders are placed. The firms 
in consequence take advant-
age of the fluctuation and 
submit conditional offers 
either by quoting higher rates 
or fuse to supply at all. 

Due to the frequent changes in 
the price of steel, the tenders 
for fabricated items havc 
to be can.:clled and fresh 
tenders have to be invited, 
thus creating unavoidable delay 
in supply. 

(iv) Eastern and South- The divergent illlerpretation of 
Eastern. the rules in the matter of sales 

tax in inter-state transactions 
is a serious deterrent for the 
supplier to come into the field. 
A concrete example is, how-
ever, cited. On the Eastern 
Railway a part of the materials 
arc brought in the Calcutta 
market and forwarded to the 
ultimate consuremer, say, 
Bihar. According to the Cen-
tral Government rules, sales-
tax is not leviahle as this is 
an inter-state transaction. West 
Bengal Government, how-
ever, is regularly collecting 
the sales-tax from the sup-
pliers while the Railway is re-
fusing to reimburse them ac-
cording to the directives 

Railway Hoard's ':lln.mCllt& 

The position will improve: 
only when indigCflous capa-
.:ity in respect of plant and 
basic materjal~ is adequately 
developed, which is expect-
ed to be achieved at the end 
of the Second Plan Period. 

The I prices of non-ferrous· 
metals are bubjec\ to sudden 
and frequ~nt changes. The 
quotations, therefore, need 
to be accepted as expediti-
ously as possible to reduce 
the time lag between open-
ing of tenders and their 
acceptance. 

Freezing of prices of steel is; 
not possible at this stage. 

The Railway hilS been 
advised to make the pay-
ment of sales-tax in the case 
of inter-state transactions to 
the suppliers of stores under 
protest as an interim mea-
sure. The final policy 
is, however, under formu-
lation in consultation 
with the Attorney General 
and Ministry of Law. 

------------------------.....-------
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Name of the Railway Railway's comments 

given by the Central Govern-
ment. 'Due tn this difference 
in opinion between the Central 
and lhe State Gm'ernments, 
the supplicrs arc incur-
ring financial liabilities 
and some of them have of late 
refu~ed to supply materials 
unless the Railway promises 
to pay the sales-tax in advance. 

(v) North - Eastern, Transporl difficulties for such 
Northern and South- Railways which are ,itu3tcd far 
ern. from the industrial to\\ n. 

(vi) Eastern, North- Inadequate installed capacity of 
ern & Southern. indigenuus trades in the matter 

of steel and P. W. materials. 
(vii) Western 

Central. 
and Financial purchase powers in 

respect of DGS&D items, 
including rate/running con-
tract items. arc deemed to be 
inadequate. 

(viii) Suuth-Eastern. Strict compliance with para 
448-S which compels the 
firms to make security deposits, 
acts as a vital factor in non-
suhmission of tenders by the 
suppliers. 

Railwa~' Board's comme'11s 

The transport difficulties will 
lessen with the implementa-
tion of Railway's Second Fi\'c 
Year Plan. 

Same as far Ci) a\",vl:. 

As a result of re<.:c:nt recom-
mendation of the Stores 
Purchase Cummittee. the 

Railwavs have been autho-
rized in make direct pur-
chase upto the 
value of Rs. 10.000 in each 
case. This delegation of 
powers is likely to improve 
matters. 

Thl: point was discllssed m 
the Controllers of Stores 
meeting held in November, 
1955. The conseUSUR ~ 
opinion was that a stand' 
deposit to t he extent 0 
Rs. 500/- to 1.000 is advi-
sable in order to keep control 
over timely supplies lind 
generally to screen out 
petty or uninterested sup-
pliers. This point is being 
further examined hy the 
Board. 

--.--- _._------------------
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APPBNDIX OJ 

Typical [.lStances of Failures Wh",.e Matenais W",.e Passed by 'he /lIS/HCIWn Wing of tit' 
DGS&D 

South Eastern Railway 

DGS&D AfT & date Director of Inspn., Cal-
cutta J/Note No. 

Description of St~,res. 

I. SW3!19524-E/Aij2792 of OTN(K!AT/163(9) of 800 Nos. firebricks for 
IRS bricks Arch. 
W.P. Class engines part 
no. S/145 of CSL 
drg. 2.34 (Alt NO.2) & 
IS Specn. No. 6753. 

27-12-S4 30-3-5S. 

NOTE.-Failed in test as the sample brick does not conform to 18.6/S3 as per the 
Director, National Metallurgical Laboratory, Jamshedpur No. NML/LI (2)-4/SS. 

2. AfT No. SGI/1.1.o2.2-D/ 
9/3855 of 1.0-6-53. 
COS-KDC indent No. 
SP/C/Gb5IBN/I!S3-S4 of 
12-1-53· 

750 gins. paint ruby mixed light purple brown supplied 
by Godwana Paint and Mineral Ltd., Nag'pur 
and Director of Inspection, Bombay I/Note 128976/715 
CS/I-final dt. I4-IJ-53. 

3. COS-KDC order No. 3698 gIns. of axle oil heavy by MIs Victor Oil Co 
SM'T.957-T-GbiOjNT of Ltd., C'1icutta R/R No. 18899 of 28-1-52. 
16-'-51. 

DGS&D R/Contract No. 
SD1./RC-31.69!4/S0-5 I! 
441. of 1.5-9-50. .\"";.' 
NOTE-Failed in test as per CME/KGP No. CMT/lOOJ/6/104IS di::I21tS2 and the 

Director Test House, Alipore No. 0/50/530-531 dt 26-4-52 to the DOl, Calcutta. 

----- --- --------
North-Eastern Railway. 

(i) 160 tons phosper Bronze Class I IRSS N-6-49 supplied by 
M/s Bombay Metal Refinery Bombay against Indent 
No. OTR/GB4/ Adhoc/l/49 dated 5-8-49 and AfT 
Nos. SN-l/113998/271-11-49/603 dt. 21/22/9/49 and 
SN-1/113998/271-11-49/726 dated 21~1-50 was accepted as 
inspected and passed by the ISO Inspectorates. But 
subsequently it was found by our Mech. Oeptt. that the 
ingots did not conform to the Specification. Samples 
were drawn and tested first in the E.I.R. Laboratory at 
LKO and later at Alipore Test House Calcutta and in 
both tests the samples did not come upto the required 
specification. 

Finally the defective supply was taken by the O.G.S.&D. from 
this Railway. This was eventually got reconditioned through M Is. 
Bengal Ingot· Co. Calcutta into Lead Bronze IRSS N~6-49 class In 
for supply to the eX BB & CI Rly. 

51 
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(ii) Against our Indent No. OTR/Eb2/2050 Ad-Hoc dated 6-5-50, 

A.T. No. ST-1/15809/ A/460 dt. 13-8-51 was placed on 
.. M/s Beshasurnath Moolchand, Kanpur for 26,80U Window 

Shutters 2'--2 ~"x l'-8A" @ Rs. 4/6/3 each delivery 
by 31-10-51. These were inspected by the Director of 
Inspection on the Firm's premises at Kanpur. The firm 
on the supply being passed by the Director of Inspec~ion 
despatched shutters by instalments and these shutters 
were finally inspected on arrival here, and from the 
quantity supplied viz., 3990 a total of 658 Nos. were 
rejected here and the firm instructed to remove "them 
but the firm O'bjected to this final rejection at destina-
tion and the case went to Arbitration-the Arbitrator 
deciding that 43 Nos. should be accepted and 615 rpject-
.ed and orders were issued by the Supply Department to 
the contractor to remove the rejected supply. 

The contractor did not remove but offered the same at a 
reduced rate of Rs. 4 each. These were eventually 
taken over, in consultation with the Mechanical Branch 
and with the approval of G.M. at a reduction of 15 per 
cent. 

(iii) There has been yet another caSe in which a considerable 
number of shutters out of a supply inspected and passed 
by Director of Inspection, Bombay had been found defec-
tive by this Administration and eventually n:-:]ected. 
The rejection has been challenged by the Suppliers in 
the Court of Law and the case is still sub judice. Parti-
culars of the case, indent, reference etc. are nol avail-
able at the moment as the original file is with the defence 
counsel at Bombay. 

Eastern Railway_ 
A/T No. SCl/24073LE/IV /4177 dt. 8-2-55 was placed by the 

D.G.S.&D. on M/s. Kela Co . for supply of Liquid Soap. The 
material was inspected by the I.S.D. and supplied to D.C.O.S. 
Howrah. On being tried it was found that it left white stains after 
washing of the coaches. The material has been rejected, DGS&D 
bas been advised and payment to the firm has not been made. 
Western. Railway ---_._.-. -.-.. --.-----~- .. -.--.-.------. -- ------,-- ~- ".- ------------... -
SI. Short Description 

No. 
A.T.No. or 

Order No. of R/ 
Contract 

Date of 
Recc~yt Remarks 

Supply ----------------------------.--------------I. Hammers Keys C. SteeL Cal/M-IU/3/I7393/E 2-6-55 These were inspected 
IS92 dt. l6-u-54. and passed by 0.0.1. 

Calcutta. 
Cal/M/Ul/3/I7360/E 16-6-55 On receipt, they were 

1593 dt. 16-11-54. tested by C & M-
Aimer who repor-
ted that the supPlies 
do not conform to 
the SpeCIl. to which 
they were ordered. 
The supplies were 



SI. 
No. 

Short Descriptton 

2. Brushes Varnish 

53 

A.T.No. or 
Order No. ofR 

Contract 

SM2/2408r;-D/A/II/ 
3102 dt. 9-3-54. 

3· Brushes hand for SMZ/24 I II-D/II/3043 
washing Rly. carriages. dt. 1-8-54. 

·4. Cash Box 

-So Water Tank 

BOM! T.2/4457-D/ 
1201 dt.24-11-53, 

CaI/EI(I)16788-E/ 
285 dt. 8-7-54. 

Date of 
Receipt 

of 
Supply 

II-10-54 
for 800 

Nos. and 
Il-II-54 
for 400 

Nos. 
31-11-55 

23-9-54 

(S. Wire Brass annealed 5/8" SNI/1624f>oD/2I/III- 3-9-53 
53(1) 2752 of 
23-5-53· 

7. Steel Tool High speed BOM/H2/45786E/218! 27-1-55 
21 X 5/16· dt. 24-IZ-S4. 

Remarks 

consequently rejec-
ted. The D. O. I. 
has now sent a 
reprcsctati\'e sample 
of the: rejected ma-
terial to the Alipore 
Test House for test. 
Payment to the firm 
has therefore been 
delayed. 

Supply has been rejec-
ted as it was not in 
accordance with the 
approved sample. 

Different type of bru-
shes was supplied 
than what was ac-
tually required. The 
supply was hence 
rejected. Mter pro-
tracted correspondence 
as the brushes 8Up-
plied were also being 
stocked by the Rail-
way, they have been 
accepted as a special 
case. 

The workmanship in 
this case was very 
inferior. The supply 
was accepted after 
rectification 
J5-7-54· 

These tanks were not 
in accordance with 
the IRS Drg. and 
therefore the supply 
has not been accep-
ted. 

Copper content was 
only 51' 97% against 
64% mirumum re-
quired in the special 
cation. Supply was 
conKquently Dot 
accepted. 

Supply was badly for-
ged with visible surface 
lamination and pittinp 
which could not be 
conducive to heat 
treatment. Supply 
was replaced. 



Sl. 
Nn. 

Short Des-
cription 

8. Armature Complete. 

A.T. No. or Order Date of Receipt 
No. of R/Contract of Supply 

SEI/I 12623/n IA! 
1984 dt. 14-7-50. 

13-10-52 

Remarks 

The sl?ider was longer 
by 1/8". The wind-
ing was also pro-
jecting out of the 
spider collar and 
winding work wa s 
not quite upto the 
mark. These de-
fects were rectified 
and supply was ac-
cepted after it was 
rectified. 

-----------------_._----_._-_._.-
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APPENDIX VII 
Statement shorcing the summary of Conclusions/Recommendations 0/ the 
Estimates Committee relating to the Ministry of RaiifJJOys-Stores (9) 
Printing. 

S.No. Ref. to para No. 
of the Report Summary of Conclusions/Recommendation. 

123 

lIThe contribution of the Railways towards the 
industrialisation of a country is twofold; 
(i) They assist in the growth of new industries by 
taking raw materials required to the site of in-
dustry and by distributing the finished products 
to the various consuming centres, and (ii) rail-
communications by themselves are a. high-
ly specialised industry, the development and 
manufacture of which requires a large number of 
ancillary industries. The Railways, therefore. 
can give a great fillip to the industrialisation 
of the country by creating indigenous capacity for 
the manufacture of thousands of items of stores 
required by the Railways. 

2 4 It is gratifying to note that the percentage of value 
of stores of Indian manufacture to the total pur-
chases has increased substantially from 61 % 
in 1938-39 to 78%, in 1954-55 though the Commi-
ttee would like to see that the percentage is still 
higher. During the Second Five Year Plan, 
with their programme of further expansion, the 
stores purchases of Indian Railways will go up 
further. In view of these factors, the important 
role that the Indian Railways are bound to play 
in developing capacity of ancillary industries to 
feed them, cannot be overstressed. 

3(a) 9-10 The Committee are glad to note the steps taken by 
the Railway Ministry to achieve self-sufficiency 
in regard to items of stores, which are at present 
procured from abroad. The Committee par-
ticularly appreciate the step taken by the Railway 
Ministry in appointing the Railway Equipment 
Committee in February, 1955. The activities 
of this Committee have given a great impetus to 
the prospective manufacturcrt! in going ahead 
with their schemes for production of railway 
equipment. 

61 
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The Committee hope that the Railway Ministry 
wHl lose no time in implementing the recommenda-
tions of the Railway Equipment Committee. 

The Committee feel that the engineering industry 
in general and the prospective manufacturers 
in particular are unaware of the estimates of 
Railway requirements, and suggest that the future 
requirements of Railways (for the next five years 
at least) should be worked out and given wide 
publicity. The Committee understand that the 
Railway Board proposes to bring out a printed 
catalogue of stores, details for which have been 
collected. The Committee suggest that the issue 
of the catalogue sould be expedited. 

14 The Committee recommend that the Railway 
Equipment show rooms should not be cloesd down 
on any account and suggest that the show rooms 
should be taken over by the Central Purchase 
Organisation within a specified time and should 
be gradually expanded to exhibit all the requir-
ments of the Government in various departments. 
There should be a guide book giving a brief des- -
cription of the important articles exhibited in the 
show rooms, which should be made ava.ilable to 
the visitors and TO industrialists and general 
public at a nominal cost. 

15 

34 

The officials in-charge of the show rooms should 
be in a position to supply the requisite specifica-
tions and drawings of the materIals etc. on the 
spot to prospective suppliers and also have ad-
equate technical knowledge of the stores in their 
custody and be able to explain the important 
features of the equipment in the show rooms. 

The Committee view with concern the increase 
in the number of ad hor indents placed by the 
Railways in 1954-55 as compareu with the pre-
vious two years. The Committee feel that the 
Railway indentors should have a definite pro-
gramme chalked out sufficiently in advance and 
intimate their requirements to the D.G.S. & D. 
who can then try to procure the articles in good 
time, on a planned basis. 

The Committee co:lsider it rather unfortunate 
that as many as I I I indents should be in arrears 
Jver two years old on the 31st March, 1955 ----------_._-----_ .. _._------
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and hope that with the implementation of the 
recommendations contained in the Report of the 
Stores Purchase Committee, there will not be 
any such large scale delays on the part of the D. 
O.S. & D. As far as the Railways are concerned~ 
the Committee suggest that apart from the dis-
cussions held between the Purchase Officc!rs 
of the D.G.S. &D. and the Controllers of Stores~ 
the Liaison Officer of the Railways attached to 
the Central Purchase Organisation should do his. 
best by close co-ordination and constant chasing 
to ensure that such heavy delays do not occur in 
future. The Indian Railway Enquiry Committee 
(1947) had suggested that joint meetings of the 
Controllers of Stores and the Ministry of In-
dustry and Supply (now Ministry of Works~ 
Housing and Supply) should be held quarterly. ' 
The Committee understand that actually the meet-
ings are held at half-yearly intervaJs. The Com-
mittee suggest that the meetings should be held 
at quarterly intervals, when non-compliance of 
indents for over three months should be discussed 
and steps taken to reduce the delays. 

The Committee fail to appreciate why the Eastem 
Railway should be unable to furnish the infor-
mation regarding the number of approved con-
tractors for the years 1952-53 and 1953-54. 

The procedure adopted by the various Railways 
for placing contructors in the approved list 
of the merged Railways is not uniform. The pro-
ced'!Te adpoted by the Western and the Northern 
Railways has created hardships to the approved 
contractors of the merged Railways. The Commit-
tee, therefore, recommend that the policy adop-
ted by the Southern and the Central Railways. 
should be introduced, uniformly on all Indian 
Railways in this respect. 

The Committee recommend that in respect of 
small scale and cottage industries for which no 
special facilities are being given for registration at 
present, special concessions may be given hereafter 
00 as to give a fillip to those industries. The 
matter may be examined in consultation with 
the Ministry of Works Housing and Supply so 
that a common procedure may be evolved in the 
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matter. The Committee also suggest that steps 
should be taken to adhere to the time-limit for 
the registration of a new firm as laid down by 
the Stores Purchase Committee. 

The Committee suggest that some non-officials who 
are not interested in actual trade but who have 
experience in the line may be associated with the 
Tender Committees. This will have two ad-
vantages; (a) the benefit of the experience 
of the non-official'l will be available to the 
Committee, and (b) the official members of the 
Committee will not be exposed to any criticisms 
of favouritism etc. The Committee also reiterate 
the recommendation made by the Stores Purchase 
Committee that 'late' tenders should not be 
considered at all. 

The Committee suggest that the Railway Board may 
bring out a handbook containing the drawings 
and specifications of items of equipment they 
require so as to make it readily available and use-
ful to the manufacturers_ This will obviate the 
frequent preparation of copies of drawings and 
specifications which throws additional burden on 
the Central Standards Office. 

During the tours of the sub-Committees of the 
Estimates Committee, they had observed that the 
progress of works undertaken was often retarded 
due to shortage of material. The Committee 
are, therefore in agreement with the observa-
tions of the Railway Accidents Enquiry Com· 
mittee (1954) that departmental or ministerial 
considerations at ~e Centre, based on the theoreti-
cal advantages of centralisation, should be re-
laxed as far as, the provisioning of Railways is 
concerned or alternatively railways sould be per-
mitted to carry appreciably larger stocks of stores 
in the depots of their conswning agencies, in-
creasing present balances suitably to avoid holding 
up essential production. 

The Committee have no objection in principic to 
the system of making purchases through the 
Central Purchase Organisation. The Committee 
are however anxious to see t I:ut the Second 
Five Year Plan of Indian Railways 
is in no way jeopardised due to delayed 
and/or inadequate supply of stores. The Com-
mittee hope that the various recommendations 
made by the StOres PUt~e Commitree 
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will be pursued vigorously and as a result of th e 
improvement brought about therein, the situation 
of continued short supply, hampering the pro-
gramme of works of Railways will not be allowed 
to recur, especially during the Second Five Year 
Plan. 

The Committee observe that at present there is not 
enough decentralisation in the matter of pur-
chase of stores in the Railways. 

The Committee understand that in some cases, 
particularly where purchase of locos, carriages, 
signlllttng and non-ferrous components are con-
cerned, as also requirements of large construction 
and production units, a ceiling limit of Rs. 10,000/-
may not be adequate. As the ceiling limit, has, 
however, been adopted only recently the results 
will have to be watched by the Railway Board. 
While the Committee have no objection to a 
cautious policy being followed in the matter, they 
would suggest that the limit should be enhanced 
if necessary, after gaining experience about the 
manner in which the present enhanced limit 
facilitates actual purchases. 

The Committee also suggest that there should 
be greater decentralisation of purchase with 
a view to encouraging small-scale industries. 
The Committee understand that in Bombay 
and Saurashtra, Regional Railway Equipment 
Committees have been functioning with a view 
to seeing that as much Railway equipment 
as possible for consumption in the respective 
areas is procured from within the States. The 
Committee feel that the Railway Ministry should 
approach the other State Governments with 
a view to establishing similar Committees in 
their respective States. 

The Committee feel that the Divisional Superin-
tendents should be authorised to make local 
purchases upto a specified limit with the object 
of giving encouragement to local cottage and 
small scale industries. This will also incidentally 
serve to avoid unnecessary haulage. 

The Committee also recommend that the !>chedulc 
of powers laid down for authorising local pur-
chases should be reviewed and decentralised 
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to a greater extent. Periodical combined in-
spections by the Stores and Accounts Inspectors 
should be prescribed with a view to ensure that 
the decentralised powers are correctly used. 
The Committee would even suggest that limited 
powers may be delegated to the Station Masters~ 
Loco-foremen and Train-examiners for making 
local pW'chases of small items of daily use, upto 
a specified limit. 

The Committee consider that for purchase from the 
small-scale industries, the Director General of 
Supplies and Disposals would not function as 
effectively as the Railways, because the Railways 
have their Divisional/District Organisations 
throughout the country; the D.G.S. & D. has 
got his offices only at New Delhi, Calcutta, 
Bombay and Madras. The Committee recommend 
that the Railways should give as much encourage-
ment as possible to the cottage and small-scale 
industries. Certain items of stores will have to 
be exclusively reserved for purchase from such 
industries in consultation with the Small-Scale 
Industries Board and the D.G.S & D. The 
Committee recommend that brief particulars 
of the items purchased from the cottage and 
small-scale industries and the value paid should 
be included in the Annual Reports of the 
Railway Board. 

The Committee are glad to note the encourage-
ment that is being given to Khadi by the Railway 
Ministry and hope that the use of Khadi will 
be progressively increased in future. The 
Committee recommend that the details of the 
purchase of Khadi (quantity and value) should 
be regularly included in the Annual Reports 
of the Railway Board. 

The Committee would like the purchasing organi-
sations of the Railways to keep the rel.:ommen-
dation of the Stores Purchase Committee about 
giving price preference to indigenous products 
constantly in view. Any complaints about non-
compliance of the recommendation should be 
promptly and properly investigated by the higher 
authorities. 

It was represented to the Committee that indi-
genous products lik~ paints and ply belting were 
not encouraged on the ground that they did not 
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come upto the standard. The Committee suggest 
that even though Indian paints lasted one year 
instead of for a longer period for which the foreign 
paints lasted and even if it was necessary to give 
more coating, Indian paints should be preferred 
because the money spent would remain within 
the country. Similarly, in the case of ply belting 
the Committee suggest that the Railways should 
ensure that the indigenous factories do not have' 
to close down for want of orders. Standards 
of quality can be detennined in consultation with 
the Indian Standards Institution. The quality 
of the indigenous material receiving such en-
couragement is hound to improve in course of 
time. 

The Committee are glad to learn that a section is 
being set up in the Railway Equipment Directo-
rate with the object of giving encouragement 
to the indigenous products, with due regard 
to the technical limitations consistent with the 
requirements of safety. The Committee hope 
that the proposed section will be set up without 
any loss of time. 

The Committee understand that in response to the 
press Notice dated 16-4-55, issued by the Railway 
Board, only a few firms have so far approached 
the Ministry of Railways for information re-
garding new products which might be of par-
ticular use to the Railways. The Committee 
suggest that a fresh press Notice should be issued 
and, if necessary, be supplementeJ by advertise-
ments in the leading News-papers in all languages 
of the country, reiterating the needs (If the 
Railways and their plans to give impetus to the 
existing and pro~pective manufacturers for pro-
duction of the requisite Railway equipment 
within the country. 

The Committee hope that energetic steps will 
be taken to overcome the difficulties experienced 
in arranging local purchase of stores by the 
\':..rious Railway Administrations. 

The Committee observe, in particular that the 
pelky regarding payment of Sales-tax in the case 
of- inter-state transactions to the suppliers of 
store is under fOlmulation in consultation with 
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the Attorney General of India and the Ministry 
of Law. The Committee recommend that in order 
to avoid any possible misapprehensions regarding 
the payment of Sale~-tax, the recommendation 
made by the Stores Purchase Committee that 
quotations should automatically be of an "all 
inclusive" basis (that is inclusive of Sales-tax 
and other local taxes), should be implemented 
by the Railways also. 

The Committee are surprised to note that the codal 
rule stipulating that the security deposit should 
be taken from Ward-Keepers has not been 
enforced and suggest that the security deposit 
be obtained from each and every Ward-Keeper 
in all the Railways. The Railway Board should 
ensure that the security deposit has been taken 
in all the cases by a target date. The Committee 
also wish to reiterate the recommendation made 
by the Railway Corruption Enquiry Committee, 
that there should he independent 'spot' checks 
on all branches of Stores Department of the 
Railways by statutory audit. 

The Committee note that the work of posting and! 
reconciliation of price ledgers with numerical 
cards is in arrears on the Eastern, the North 
Eastern and the Southern Railways. The Com-
mittee see no reason why there should be any 
arrears in the posting and reconciliation work,. 
even though the staff employed in the ledger 
section is sufficiently large. Non-posting and 
reconciliation of price ledgers with numerical 
cards is fraught with the risk of embezzlement. 
The Committee recommend that the causes which 
led to the arrears in the Eastern, the North-
Eastern and the Southern Railways should be 
thoroughly investigated and steps taken to avoid 
recurrence of similar arrears in future. The 
work now in arrears should also be brought 
up-tn-date by a target date which should be 
fixed by the Railway Ministry. 

The Committee note that the stock verification work 
is in arrears in the North-Eastern and the Northern 
Railways and suggest that the arrears should 
be cleared immediately. The Committee observe 
that the North-E'astem Railway is not onJy 
in arrears in respect of posting and reconciliation 

.-.---.-~--.--. --_ .. _--_.,._- -~--.~-.-.----­-----.-.. ~.--------.'.--.. --.. ~- .... -
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• of price ledgers but also in respect of stock(veri-
fication. A special investigation appears necessary 
with a view to ascertaining the circumstances 
in which the arrears have accumulated and to. 
fix responsibility on the staff concerned. 

The Committee understand that disputes on ins-
pection have arisen in some cases as the materiali 
inspected by the Inspection Wing ot the Direc-
tor General of SuppJies and Disposals was found. 
unsuitable by the Railways on further inspection •. 
The Committee suggest that the reasons, 
for the large number of defel1:ive inspections, 
by the Inspection Wing of the Central Purchase 
Organisation should be discussed at a hi\!h leve\ 
meeting between the Raaway Ministry and the 
Ministry of Works, Housing and Supply and 
steps taken to avoid similar lapses on the part 
of the Inspection Wing of the Central Purchase 
Organisation in future. 

The Committee suggest that each Railway should 
make a proper survey of their permanent require-
ments of the Stores Depots and take steps to. 
build them at properly selected places, providing 
for suitable stacking of material. free from chances 
of wastage, deterioration or pilferage. The Com-
mittee also suggest that the following observa-
tions of the Railway Sto~s Enquiry Committee 
(1950-51) on the subject should be borne in mind 
while building new depots for collecting 
stores during the Second Five Year Plan. 

"Ordinary standards of neat house-keeping 
which would be expected in a normal stores 
depot are not being observed". 

The balances of stores in the Eastern and the 
Central Railways are considerably higher than 
on other Railways. The Committee suggest 
that a detailed examination may be made to 
to find out if the balances on these Railways 
cannot be brought down to the same level as 
those on the Northern. the North-Eastern and 
the Southern Railways, if not as that 0:1 the 
Western Railway. 

In order to avoid the possibility of any of the works 
being held up during the Second Five Year Plan, 
the Railways will have to build up reserves of 
stores required in connection with the heavy 
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programme of works during the Second Plan, 
and this will inevitably lead to increase in stores 
balances, All the same, the Committee would likt! 
the Railway Ministry to keep a very careful 
watch over the figures of stores balances and en-
sure that they do not mount up dIsproportion-
ately. Though the Committee do not want to fix 
any rigid limit, they are generally in agreement 
with the Indian Railway Enquiry Committee 
(1947) who had suggested that the Railways 
should "have in hand at any time not more than 
nine months' requirements in the case of goods 
available in the Indian market and not more than 
18 months' requirements in the case of stores 
imported direct". 

The Committee are glad to note that the Railways 
have succeeded in bringing down the surplus 
stores from Rs. 10'19 crores on 31-3-51 to RS.3.59 
crores on 31-3-55. The Committee hope that 
the position would not be allowed to deteriorate 
during the Second Five Yf!8r Platt. 

The Committee notice that the Railways had accu-
mulated up to the 31st March, 1955 scrap mate-
rial worth over Rs. 220 lakhs. The Committee 
suggest that the reasons for such heavy accumu-

..... latlon of scrap materIal should be properly 
investigated and suitable steps taken (i) to arrange 
for its expeditious disposal and (ii) to ensure that 
such heavy accumulations do not occur in future. 

The Committee recommend that a ddinite proce-
dure should be fixed for facilitating the speedy 
disposal of scrap material. As regards the dis-
posal of ferrous scrap, the Committee suggest 
that the matter should be discussed at a meeting 
between the Iron and Steel Controller and the 
Railway Roard and a firm decision arrived at not 
only o'n the method of and arrangements for 
the disposal but also the fixation of a reasonable 
price so that small merchants may find it worth-
while to collect the Ferrous scrap quickly. As 
regards Non-ferrous scrap, tht> Railways them-
selves should take more energetic steps for dis-
posal. Auctions should also be held at more 
frequent intervals, sub-Committees of the Con-
sultativ.e Committees being associated with the 
auctions. 
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The Committee consider that it would also be desir-
able to circulate the Jist of surplus stores amongst 
other departments of the Government of India. 
State Governments, the quasi public bodies 
and also the Associations of Tradt" & Industry 
in addition to the circulation of lists amongst the 
various Railways. 

The Committee notice that the average hours of 
work per week in the Printing Presses vary from 
Railway to Railway. The Committee suggest. 
that the reasons for the variation should be exa-
mint"d by the Railway· Ministry and a standard 
fixed which should apply to all the Railways. 

The Committee observe that in the Cent~al, the 
Western, the Southern and the Northern Railway 
th.! number of Railwav Time Tables unsold has 
been steadily increasing. The loss in printing 
a larger number of Time Tables than are needed 
would be of the order of Rs. 50,ooc per annum. 
The Committee suggest that the reasons for the 
needless printing of a larger number of copies 
involving wastage, should be carefully examined 
by the Railway Ministry and steps taken to 
avoid such losses in future. 

The Committee recommend that the Time Tables. 
should be printed and sold on a 'no-profit no-
loss' basis. A slight reduction in cost may poss-
ibly reduce the number of unsold copies which 
are to be scrapped. Revenue from advertise-
ments should be a balancing factor and steplt 
should be taken to augment this revenue. 

The Committee understand that the Railways are-
taking steps to replace old and obsolete machi-
nes .by new and. improved ty~s. of machines. 
Addiuonal machInes and buddlOgs are also-
being arranged where considered necessary. The 
Committee suggest that the Railway Ministry 
should lose no time in reviewing the whole posi-
tion and take all possible steps to attain self-
sufficiency in the matter of printing within the 
minimum possible time. In this connection, 
the Committee understand that although no 
specific sum had been earmarked for the ex-
pansion of Railway Printing Presses during the 
Second Five Year Plan, the Railways were making 
a provision of Rs. 1 crore under the Plant and 
Machinery Programme to attain self-sufficiency. 
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The Committee suggest that the rates charged 
by the private presses for jobs undertaken by 
them for the various Railways should be compa~ 
red with the figures of cost of similar jobs ex.e-
cuted departmentally in Railway presses and 
also the corresponding rates in other Government 
presses for the financial years 1953~54 and I954~ 
55. Thereafter, the Railway Ministry should 
standardise rates for printing after consulting 
the All~India Printers' Conference and Exhibi~ 
tion, jf necessary. 

The Committee suggest that the Time-tables 
should be made available at all stations where the 
mail and express trains stop and at all junction 
stations. If there are no book-stalls at any of 
these stations, the Time-tables should' be 
made available at the booking offices and suit-
able notice boards should be put up : "Time-
tables are available for sale here". 

The Committee suggest that the All-India Time-
table should be given the widest publicity 
and steps taken to push its sales. Proper mea-
sures should be taken to ensure that the same is 
available for sale at all the Railway Book-stalls. 

I n view of the fact that a private firm has been given 
the advantage of gathering advance information 
regarding the timings of trains for the publication 
of "Bradshaw", the Committee rec('mmend 
that either a suitable charge should be levied 
for supplying the requisite information or the 
supply of advance information should he dis-
continued forthwith. Moreover, if some arrange-
ment is arrived at with this or some other firm 
to publish the Time-tables, there would not be 
sufficient justification to continue the dep",:~­
mental publication of the All-India Time-table. 

The Committee consider that information on the 
specification of each and every type of equipmen t 
in use all over the Railways in India should I:e in 
possession of the Central Standards Office (Rail-
wavBoard). Alternative sources should be 
tried to get specifications, if a particular firm is 
not agreeable to divulge the same. The Railway 
Ministry should also consider the desirability 
of placing their orders for such equipment with 
different firms from different countries as a mea~ 
sure of encouraging competition. 



r 

47 

49 

73 
--- .... --.. ----.----.--.. ---~--....... - .. 

131 

141 

3 

The Committee recommend that the viewpoint of 
the Railways that the price of imported cement 
should be equalised as in the case of steel de-
serves special consideration as all the extra cost 
should not be placed entirely upon the Railways. 
The Committee consider it rather disquieting 
that cement should be imported from abroad. 
Probably. the Railway transport system stands in 
the way of issuing fresh licences to prosp~ctive 
producers of cement even though there is plenty 
of raw material available. Lest the import of 
cement should become a recurring feature. the 
Committee recommend that the requirements of 
the Railways for cement should be met first to 
enable them to step up their capacity to carry the 
raw materials required for the manufacture of 
cement within the cuuntr\'. Otherwise, it will 
be creating a vicious circle; the country not being 
in a position to have more cement factories just 
because the Railways are not in a position to 
carry the raw materials and the Railways not being 
in a position to carry the traffic offered just he-
cause cement is not supplied to them in adequate 
quantities so as to enahle them to complete their 
works expeditiously. 

The Cnmmittee consider that delays in payment 
deter the suppliers from coming forward 
to supply articles to Government and 
even when they do come forward, they charge 
very high prices. The Committee are glad to 
observe that the Ministry of Works, Housing and 
Supply have accepted the recommendation of the 
Sto:'C~ Purchase Committee that the payment 
of final bills of the suppliers should be ensured 
within 90 days from the date of despatl:h of 
stores. The Commi ttee recommend that the 
maximum time limit should be fixed by the Rail-
way~ also in respect of payment relating to the 
purchases made departmentally hy them. The 
Railway Board should also call for half-yearly 
statements from individual Railways "howing the 
cases of supplies for which payments have not 
been made for over 3 months together with the 
reasom thereof with a view to analysing the causes 
and takin~ remedial steps for the delay in payment. 

The Committee suggest that the Accounts Officers 
should point out to bill-submitting officers every 
case in which bills of contractors or ttrms or 
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municipalities etc. for work done or suppTies 
made are detained in tbe bill-submitting offices 
for Over a week. The F. A. & c. A. O. should 
also submit a monthly statement of delayed sub-
mission of bills to the General Manager. In 
respect of bills which had not been submitted for 
more than a month, explanations should be called 
for in every case of delay from the officials at 
fault and suitable disciplinary action taken against 
them. 

While the Committee are assured that there is 
nothing against the dual control by the Chief 
Engineer and the Controller of Stores over 
"Track" stores and sleepers, the Committee are 
not happy over the existing arrangements. In 
the interests of efficiency, the Committee 
consider it desirable that there should be 
uniformity of procedure on all the Railways,. 
whatever might have been the position in 
the past, when the Railways were under 
different managements. 

The Committee note with satisfaction that the 
recommendation ot the Stores Purchase Com-
mittee that the D.G.S. & D. should pick out 
experienced and suitable officers from indenting 
Ministries with a view to solving the problem of 
supply, has been accepted, and that a few Railway 
officers have already been posted to the D.G.S. 
& D. The Committee suggest that the feasi-
bility of obtaining competent men un loan from 
the State Governments and also the All India 
Khadi and Village Industries Board should be 
examined by the Ministry of Works, Housing and 
Supply as also the Railway Ministry. In fact •. 
the possibility of obtaining men experienced in 
stores purchase from leading manufacturing es-
tablishments and other nationalised undertakings 
for short periods, may be considered with ad-
vantage. Likewise, Stores Officers of the Railways 
might be deputed to serve in the important 
manufacturing and commercial establishments for 
short periods. Such interchange of personnel will 
bring the Railways and the leading manufacturing 
establishment in dose contact with one another 
and enable each to appreciate the needs and 
difficulties of the others. 

The Committee understand that it has not been 
possible to complete the action on the recom-
mendations made by the Railway Stores Enquiry 
Committee (1950-51) regarding the simplificatioB 
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of the exlstmg classification of stores and the 
Stores Code due to the regrouping of Railways, 
pressure of work etc. The Committee do realise 
that revision of the Stores Code is a heavy and 
difficult task, but they do not see sufficient justi-
fication for the abnormal delay in the implemen-
tation of the recommendations. A target date 
should now be fixed for completing the task. In 
order to expedite the work, each Zonal Controller 
of Stores may be asked to prepare a few draft 
chapters on selected items and the work can be 
co-ordinated, supplemented and finalised in the 
office of the Railway Board. While revising the 
Stores Code, not only the experience gained by 
the Railways in the working of safeguards and 
security precautions in existence all along, but 
also, the various recommendations made by the 
Stores Purchase Committee and the Railway 
Equipment Committee should be kept in view. 

The Committee suggest that the quality of stationery 
supplied to the Railway staff should be improved 
and that the use of hand-made stationery should 
be introduced on Indian Railways. 

The Committee suggest that the existing foundry 
capacity for Ferrous (Cast Iron) and Non-
ferrous metals should gradually be developed on 
all Indian Railways on a reasonably uniform basis. 

--------------------------------------------------------
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